FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
M/S ARCH PHARMALABS LTD.

RELEVANT PARTICULARS
1.|Name of Corporate Debtor M/s Arch Pharmalabs Ltd.
2. | Date of incorporation of Corporate Debtor |02nd April, 1993
3. | Authority under which Corporate Debtor is |Registrar of Companies, Mumbai
incorporated / registered
4. |Corporate Identity No. / Limited Liability | U24231MH1993PLC150891
Identification No. of Corporate Debtor
5. |Address of the registered office and Regd Office: Unit 101/104, Hyde Park, Saki Vihar
principal office (if any) of Corporate Debtor | Road, Opp. Ansa Industrial Estate, Andheri (E),
Mumbai, Maharashtra-400072, India
6. | Insolvency commencement date in 15th May, 2024
respect of Corporate Debtor
7. |Estimated date of closure of insolvency | 11th November, 2024
resolution process
8.|Name and Registration number of the Mr. Sanjay Garg
insolvency professional acting as Interim | IBBI Regd. No: IBBI/IPA001/IP-P-01865/
Resolution Professional 2019-2020/12919
9, |Address & email of the interim resolution | IRP’s Address: 193, Agroha Kunj Sector-13, Rohini,
professional, as registered with the board | New Delhi-110085. Email: rp.sanjaygarg@gmail.com
10.| Address and e-mail to be used for Correspondence Address: 109, First Floor, Surya Kiran
correspondence with the Interim Building, 19, Kasturba Gandhi Marg, New Delhi— 110001
Resolution Professional Correspond Email: cirp.archpt s@gmail.com
11.| Last date for submission of claims 29th May, 2024
12.| Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional
13.| Names of insolvency professionals identified| Not Applicable
to actas authorised representative of creditors
inaclass (three names for each class)
14, (a) Relevant forms and (a) Relevant Forms are available at:
(b) Details of authorized representatives | https://ibbi.gov.in/downloadform.html
are available at: (b) Not applicable.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the M/s Arch Pharamalabs Limited on 15th May, 2024.

The creditors of M/s Arch Pharamalabs Limited, are hereby called upon to submit their claims with proof on
or before 29th May, 2024 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act

as authorised representative of the class [specify class]in Form CA. Not applicable. sd-
Suk of false or misleading proofs of claim shall attract penalties. Sanjay Garg

Interim Resolution Professional
Date : 16.05.2024 Regn. No.: IBBI/IPA-001/IP-P-01865/2019-2020/12919

Place: New Delhi Authorization for Assignment valid till 24th January, 2025
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CLASSIFIEDS

PERSONAL
CHANGE OF NAME

I, Shaikh Javeed Noorain
Aziz 5/0 Shalkh Moorain
Aziz R/o- 14, Madinatul
Aman Goawala
Compound, New Mill
Road, Kurla, Mumbai-
400070, have changed
my name to Javeed
Shaikh for all purposes

BEFORE THE PRINCIPAL FAMILY COURT
AT MANGALORE D.K. DISTRICT
M.C. No. 262/2023
Between: "
Mr. Divakara K. Devadiga.......... Petitioner
--AND--
Mrz. Aniia D. Devadiga......... Respondent
T0 RESPONDENT
Mrs. Anita D. Devadiga,
aged about 46 years,

W/n. Divakara K. Davadiga,

0o, Late. Somappa Devadina,

Residing at Roam No.11, Samarth Sankul
Buikding, Opposite Niki Sagar Hotel,

Masik Road, Deodali Camp.

Maharashtra Stale - 422 401,

To lake the notice that above case filed
by the Petitioner against you for seeking

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
This is 1o imform the General Public that following share certificate of Cipla Limited having
itz registered office at Cipla House, Peninsula Business Park, Ganpatrao Kadam Marg,
Lower Parel, Membai, Maharashtra, 400013, registerad in the name of the following
shareholders have been lost by them.

sr.|  Mame of the |Certificate|  Distinctive
[No.| Shareholders Al No. Numbars Mook Shans
1 | Anil Kumar Arora |CIPO00B291| 500836 | T72315036tc | 750 for Rs, 2 face
Anju Arora and Maya T2I15785 value
Maroti 650032 | 777103326t | 1125 for Re. 2. face
TT7104450 valua

[The Public are hereby cautioned against purchasing or dealing in any way with the above

referred share cerdificates. Any person who has any ofaim m respect of the said share
pertificate shoukd lodge such claim with the company or its Registrar and Transfer Agent
KFin Technologies Ltd, KFin Technologies Lid, Selenium, Tower - B, Plot No. 31 & 32,
Financial district, Nanakramguda. Serlingampally, Hyderabad, Telangana - S00032, within
15 days of publication of thiz nofice after which no claim will be entertained and the

NOTICE

Motice is hereby given by that the Shares
Certificate No.-1378210 & for 130 Shares
& F.V T2/- bearing Distinctive Mo-
[1388765186-1398765335) of LARSEN
& TOUBRO LIMITED standing in the
Mame of ANJALI SEM joint holder with
PROTIP KUMAR SEM have been
reparted lost { stolen and that an
application for issue of Duplicate
Certificate in respact thareof has been
made to LARSEN & TOUBRO LIMITED,
L&T House, Ballard Estate. Mumbai -
400001 to whom ubﬁcnun ifa Cy %_EIII‘IE!
issuance of such Duplicate Cerbficate
should be made within 15 days from date
of publication of this Motice. Shares
Certificate is not morlgagad or any lone
taken against the Flat.

ALFRED HERBERT (INDIA) LTD.
Regd. Office: 1353 Strand Road
Kolkata -700 001
Telephons 226 B619
Fax: ((33) 2229 9124
E-mail: kolkata@alfredherbart. com
Webaite: www.alfredharbert.co.in
CIN LT4999WB1919PLCO035169
NOTICE
A meating of the Board of Direclors of
the Company will be hald on Friday,
24th May, 2024 to lake on record the
audited Financial Results (Standalons
& Consolidated) for the quarter and

yimar anded 3180 March, 2024
On bahalf of tha Board
Shobhana Sethi
Place : Kolkata  Company Secretary &
Date: 16.05.2024 ohig| Financial Officer

00407287172 the judgment and decree for dissolving

the marriage by way of Decree of Divorce
solemnized between you and the

Company shall proceed fo issue Duplicate Share Cerdificate.

Place - Mumbai
Date -

17.05.2024

"IMPORTANT"

petitioner on 12-11-2010 at Bantara
Bhavana Surathkal, Mangalore, DK
District, the above case now stand
posted on 1-6-2024 at 11 AM for your
appearance on that day you shall appear
before the said court either personally or
through. an advocate or else said case
will be decided in your absence.

Dated this the 27th day of April 2024,

Fihilst cane 18 taken priof %o accaptance o
pdvertining copy, i i not possibile o venfy
iy contenta. The Indian Express (Pj
Limited coseed ba hald reaponsible for
| much contems, nor for any kel or damage
reumed a8 4 resut of rensachons wiih
companies, associsons o wclviduata
EhOAMIAG N A8 NewEpapETE  of
Publcaticss, Wa therslom mcommand
thel readars make necesiary Sourns

before wending dny monme of anfering {Bf order of the I:ﬂl.l"]'

e ey agreamants with adverfaery cr

siheradin ciing an an sl aeman in {Raju n&“ Sd/-

By MEET WhaTRo v, Advocale for II-EI Shirasthedar
Mangalare Family Cowrt, D.K.

UNION BANK OF INDIA (MANICKPUR BRANCH)
Bassein Road, Post Manickpur, Vasal West,
District Palghar, Pincode - 4071202
Contact Number :- 9137632060
Email 1D :- ubin0532061@unienbankofindia.bank

ez 33 (/7] union Bank

[Rule - 8 (1]
POSSESSION NOTICE (For immovable property)
Whereas The undersigned being the authonsed officer of Union Bank of India, Manickpur
Branch under the Securitisation and Reconstruction of Financial Assets and Enforcement
Security Interest (Second) Act, 2002 (Act No. 54 of 2002) and in exercise of powears
corfermed under Section 13{12) read with rule 3 of the Security interast (Enforcement)
Fules, 2002 issued a demand notice dated 21.06.2023 callmg upon the bormowen’s Ashok
Ramadhar Saroj to repay the amoun! mentionad in the notice being Rs.12,26,351.49
{Rupees Twelve Lakhs Twenty Six Thousand Three Hundred Fifty One and Forty
Mine Paiza Only]) within &0 days from the daie of receiptof the said nofice.
The borrower having faded to repay the amount. notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein belowin exercise of powers confermed on am'her under Seciion 134) ofthe said Act
read with rule 8 of the said rules on this 15th day of the May 2024,
The borrower in paricular and the public in general is heraby cautioned not to deal with the
property and any dealings with the property will b2 subject fo the charge of the Uinion Bank
of India for an amount Rs.12,26,351.49 (Rupees Twelve Lakhs Twenty Six Thousand
Three Hundred Fifty One and Forty Nine Paisa Only) and interes! thereon,
The borrower's attention is irvited to provisions of sub-section (8) of section 13 of the Act.
in respect of fime available to the borrower to redeem the secured assels
Description of Immovable Property:
FLAT NO. 303, WING &, SHREE KRISHMA RESIDENCY BLDG NO 2, TYPE C, VILLAGE
BETEGAON, PALGHAR - 401501, MAHARASHTRA,

Sdl-
Authorised Officer
UNION BANK OF INDIA

Date: 15.05.2024
Place: Palghar

FORM A

Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RYTUS THERAPEUTICS LIMITED.

1. | Name of Corporate Debtor

2. | Date of incorporation of Corporate Debtor| 21/02/2011

3. | Authority under which Corporate Debtor | RoC-Mumbai

is incorporated/registered

4. | Corporate Identity No. / Limited Liability | U24100MH2011PLC213828

Identification No. of corporate debtor

5. | Address of Registered Office and Principal
Office (if any) of the Corporate Debtor

Flat 1601, 16th Floor, Willowcrest Building, One
Hiranandani Park, Ghodbunder Road, Thane 400607.

6. | Insolvency Commencement Date in
respect of the Corporate Debtor

15.05.2024 (copy of order received on 15.05.2024)

7. Estimated date of closure of Insolvency | 11.11.2024

Resolution Process

Atul Laxmichand Gala
|BBI/IPA-001/IP-P01974/2020-21/13130

8. | Name and registration number of the
Insolvency Professional acting as interim
resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

1501, Oriana Business Park,Road No.22, Wagle Estate,
Opp GST Bhavan, Thane, Maharashtra ,400604
atulgala.cirp@gmail.com

10.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Unit 431- 432, Solitaire Corporate Park, Bldg No. 4,
3rd Floor, Andheri - Kurla Rd, Chakala, Andheri East,
Mumbai, Maharashtra 400093

rtl.cirp@gmail.com

11. Last date for submission of claims 29/05/2024
12| Classes of creditors, if any, under clause (b) | N.A.

of sub section (6A) of section 21, ascertained

by the Interim Resolution Professional
13, Name of Insolvency Professionals identified N.A.

to act as Authorized Representative of Creditors
in a class (Three names for each class)

14. (a) Relevant Forms and
(b) Details of Authorized Representatives
are available at:

Web link: //ibbi.gov.in/en/home/downloads
Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the RYTUS THERAPEUTICS LIMITED on
15.05.2024 and copy of order received on 15.05.2024.
The creditors of Rytus Therapeutics Limited, are hereby called upon to submit their claims with
proof on or before 29/05/2024 to the interim resolution professional at the address mentioned
%alnstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shallattract penalties.

Name and Signature of Interim Resolution Professional: Mr. Atul Laxmichand Gala
Date and Place: Mumbai16.05.2024

Q ol -":'—'F'U’ Commercial Co-op. B
Eﬂnl'f. SICE : 15T . i

Head Office; *Kalupur Bank Bhavan®, Mr. income Tax Circle, Ashram Road,
Ahmedbad-380014. Phone: 079-27582030 to 27252026, Toll Free: 1800 213 999949,

NOTICE OF 54" ANNUAL GENERAL MEETING OF THE BANK

All the members of the bank are hereby informed that
54" Annual General Body Meeting of the bank will be held on
7" June 2024, Friday at 4.00 p.m at J. B. Auditorium,
Ahmedabad Management Association, Atira Campus,
Dr. Vikram Sarabhai Marg, Ahmedabad-380015.

The detailed Agenda of the meeting and Annual Report for the
year 2023-24 will be sent to members at their Registered
Address as well as on E-Mail address. A Copy of the Annual
Report shall also be sent via SMS link to all shareholders who
have registered their Mobile numbers. The same is also
displayed on banks' website www. kalupurbank.com and also
on MNotice Board of the branches. All the members are
requested to attend the meeting, taking note of the above

information. By the order of Board of Directors
Ahmedabad Vinod G. Dadlani
Date:17.05.2024 General Managar & CEO

Indian Bank

I{alhna Bram:h A H. Wadia Tech Inrﬂi Eﬂdg 292.‘11 CST Road, Eallna Santacrur East,

BMumbai - 400058, Phone: 02226651712, E-mail ; kafna@lindianbank.co.in

DEMAND NOTICE ANNEXURE |
Hotice under S5ec. 11 (2) of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002

To,
1. Smt. Sabita Singh, W/o. Sh. Azhwani Kumar Singh,

Fiat Mo. 503, 5ih Floor, Gaurav Chintan 10, Known as Rawi Chintan 2-10

Cio.Operative Housing Society Lid. Gauravy Sankalp, Mira Road East, Thane-

401207 [Borrower & Mortgagor).

2. 5h. Ashwani kumar Singh, Sio. 5h. Ramashish Singh

Fiat Mo. 503, Sth Floor, Gauray Chintan 10, Known as Ravi Chintan 9-10 Co-

operative Housimg Society Ltd. Gauwray Sankalp, Mira Road East, Thans- 401207,

{Borrower & Morigagor).

Madam/Sar,

Sub: Your loan account's (HL) 50438583152  with Indian Bank Kalina Branch

[erstwhile Allahabad Bank)— Reg.

Tha 1st & 2nd of you are an individual/proprietary concern/partnership
firmicompany who are mortgager 83 well Borrower. The 1st & 2nd of you are
the mortgagor(s) having offered her assels a3 securnty to the loan accounts
availed by all of you.

A1 the request of the first two of you, in the course of banking business, the
following facilities were sanctioned and were availed by firat two of you, [If there has
been any subsequent enhancamentirenawal/additional loans, the details of the same
may akso be mcorporated specificaliy),

Mature of Facility Limit (Rs. in Lakhs)
Term Lean (Housing Loan) Alc No. 50438583152 Rs. 30.00 Lac

UNION BANK OF INDIA (MANICKPUR BRANCH)
Bassein Road, Post Manickpur, Vasai West,
District Palghar, Pincode - 401202,
Contact Number :- 9137632060
Email ID :- ubin0532061 @unionbankefindia. bank

@Uﬂfﬂﬂ

rku;

[Rule - 8 (1]
POSSESSION NOTICE (For immovable property)
Whereas The undersigned bemng the authorised officer of Union Bank of India, Manickpur
Branch under the Secunifization and Reconstruction of Financial Assats and Enforcement
Security Interest (Second) Act, 2002 [Act No. 54 of 2002) and in exarcise of powers
conferred under Section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice dated 06.11.2023 calbng upon the barrawer’s Mr,
Hanumanta Patel (Borrower) and Mrs. Anita Hanumanta Patel {Co-Borrower) 1o
repay the amount mentioned in tha nofice being Rs.11,59.001.78 (Rupees Eleven Lakhs
Fifty Nine Thousand One Rupees and Seventy Eight Paisa Only) within 60 days from
the date of receipt of the said notice
The bomower having failed to repay the amount, notice i hereby given o the borrower and
the pubfic in general that the undersigned has taken possession of the property described
herein below in exercize of powers confesred on himvhar undar Section 1304 of the said Act
read with rule 8 of the said rules on this 15th day of the May 2024,
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Union Bank
of India for an amount Rs.11,59,001.78 (Rupees Eleven Lakhs Fifty Nine Thousand
One Rupees and Seventy Eight Paisa Only) and interest theraon.
The borrower's attenfion i invited fo provisions of sub-section (8] of section 13 of the Act,
in respectof time availabie o the barrower to redeem the secured assels
Description of Immovable Property:
FLAT MO. 508, 5TH FLOOR, BUILDING NO. 2, IN THE BUILDING KNOWHN AS
"PARAMOUNT ENCLAVE®, ADM. 4296 50, MTRS. CARPET AREA, SURVEY NO,
10239, 102391 VILLAGE MAHIM, TALUKAPALGHAR, DISTRICT PALGHAR - 401404,

Sdi-
Date: 15.05.2024 Authorised Officer
Place: Palghar UNION BANK OF INDIA
FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insclvency and Bankruptcy Board of India

11.] Last date for subenlsséon of claims

(Insolvency Resofution Process for Corporate Persons) Regulafions, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
M/S ARCH PHARMALABS LTD.

) RELEVANT PARTICULARS
‘Name of Corporate Debtor M/'s Arch Pharmalabs Ltd,
| Diate: of incarporation of Carporate Debéar | 02nd April, 1531

.-ftulhl:rllJI under which Camparate Dabtar is F!.Egl:. rarufﬂmpmlns Mumba
incorpanaled | regeshaned

| Carporate |dentty Mo, | Limited Liabiity

| Idanification No. of Corparate Deditor

& |Address of the registered ofice and
principal aflice (i any} of Corporate Debilor

Gan | el | =i

|UZ4Z31 MH1953PLC 150691

e

Regd Office: Unit 101104, Hyde Park, Saki \iner
Read, Dpp. &nsa Indusing Eslabe, Anchesi (E),
| | Mumbai, Maharashira-400072, India
B: | Insalvency commentcament date in 154h May, 2024

raspeaci of Carporaba Dabbar

7. | Eatimated date of doaune of msoleency
| Pesoluian prooess
2. ! Nama antd Riegisiratian number of the
inzodvency profassional acling as Inierim
| Rsciutian: Professicral

g | Address & email of he intesim mesalution
| prafessional, as I'ElgIElEa'Ed with tha baard

{1th November. 2024
"Mr. ﬁﬁn}a‘,r Ear'g
IBB| Regd. Mo: IBBRIPA2OYIF-P-01865)
| 2019303012915
IRP's Address: 153, .ﬁ.gn:ha Kury Secior-13, Rohini,
Maw Delhi-110085. Email: rp.sanjaygarpdgmai.com
Emﬁpnndﬁnn.ﬁd:hﬁ 108, First Floor, Surya Kiran
Building. 19 Kasiura Gandhi Masg, New Dabyi= 110001
| Comespondence Emaik cirp.anchpharamalabs@gmal com
| Lah Ha:r. E[IH
12| Classes of crediions, “ﬁl'p ul'def-dal.&frl‘:l. Nu‘.ﬂ.uwlr-:ltm

of sub-sadion (GA) of sechion 21, ascerlained

| byrthe Interim Resolution Professional

1L Hames of rsalvancy professonais danlifed| Mot Apnbcanle
foact as authonsed represeniatve of cradiars
niAdass (Fings names [oreach class)

FIIT (8] Relevanl farms and

10, Address and e-mai to ba usad for
comesnondence with e nlenm
Rezalution Professonal

' i8] Relewant Fomms are available at:
ik} Detaits of aulbanzed rapresantatives | hittpsUibbgow inidommikaadioom him
are avalabla al; 1k Mot appicahe.
Kilice 5 herety ghven that the National Company Lew Trbural has ardered the commencement of a
corporale insabaency resolulian process ol the Mis Arch Pharamalabs Limited on 15th May, 2024,

The first twao of yvou have executed the following documents for each of the sald
facilities;

Mature of Facility Limit {Rs. in Lakhs)

. Acknowledgemnent of sanction dated 21.03.2018

. Demand Prosessory Mofe(P2) dated 21.03.2018
1.Term Loan . Declaraton by the borrawer- Morlgagor on Affidavit

dated 221372018

. Eguitabls Mortgage-Letter of Mortgagor by confirming
deposit of Title Deeds dated 22.005.2018

. B11- Acknowdadgment of Debt cum Securily dated
171062022

The repayment of the sald lnans are secured by Morgage/Hypothecation of property
(hes) at Flat Mo, 503, Sih Floos, Gauray Chintan 10, Known a8 Ravi Chintan 810 Co-
aperabivie: Housing Sociely Lid. Gawray Sankalp, Mira road Easl, Thane - 201207. & as
givan in the schadule (1) heraunder balonging ta Mo, 1stand 2nd of you .
Despite rapeated requests calling upon you to pay the amounts logather wilh nterast;
all of you and each of you who are joinily and sewverally liabla have failed and
commitied default in repaying the amouni due. The loan accownt has been classified
as Mon Performing Asset since 16.04.2024 in accordance with directions/guidelines
relating to asset classifications issued by Resarve Bank of India.
* * * The ocutstanding dwes paysble by you as on 23.04 2024 amounts 1o
Rs. 30,84 392 (Rupees Thirty Lakhs Eighty Four Thousand Three Hundred
Ninety Two Only] and the sakd amownt carmes further interest at the agreed rate from
23.04.2024 till date of repayment
The term borrower under the Securitization and Reconstrection of Financial Assets and
Enforcement of Secunty Interest Act 2002 means any person who has been granied
finamcial assiztance by Bank of who has ghien any guarames o crealed any morlgaoge |
craaled charge as securily for the said linancial assisiancs grarted by the Bank,
Thesefore, all ofwou and each af wau are hereby called upon b pany B amaunt dee 28 on
date viz Rs. 30,84,392/- (Rupess Thirty Lakhs Eighty Four Thousand Threa
Hundrad Minety Two Only) togethar with inberest from this date till date of payment
wiikthin G danys from the date of this nolice issusd under Sec.1.3{2) failing which Bank will
be constrained to exercise its rights of enforcement of security irterest without any further
referencea toyou under the said Act. If you fail to discharge your fabilities in full within 60
days from the date of this notice, Bank shall be exercising its enforcement nghts under
Sac 13 (4)oftheActas sgainst the secured assets given in the schadule hareunder
Oin the expiry of 60 days from the date of this notice and on your fallure to comply with
the demand, Bank shall take necessary steps to take possession for exercising its
rights under the Act,
Please nole that as per the provisions of Sec, 13 (13) of the Act no frangfer of the
secyred assels {given in the schedide hereundes) by way of sale, lease or olharsiss,
shall be made affer the date of this nalice withoul the prear writlen consent of the bank,
Meadless to meantion that this Nabce is addressed (o you withoul prejudics 1o any
ather remady available to the Bank. Please nofa that this nolice is issusad withouwt
prejudica to Bank's right to procead with the procesdings prasaently panding befars
ORT/IRC of DRT/DRAT/Court and proceed with the execution of order/decres
obiginedito be obiained.
Pleass note that the Bank resarees its right to call upon you to repay the Eabilties that
may arise under the outstanding bifls discounted, Bank guaraniees and letters of
credit mauved and eatablished on your bahalf as well as other contingent labilities,
“We draw atiention to the provisions of Section 13(8) of the SARFAES| Act and the
Rules framed there under which deals with your Aaghts of redempticn over the
securities”
The Undersigned is a duly Aulhorzed Officer af the Bank 1o Issue this Motice and
awercise powers under Hection 13 aloresasd

SCHEDULE
Theaa specific details af the asgels in which sacurty inleresl s creatad ar enumerated
hireundsar:
MORTGAGED ASSETS:- Equitable mortgage of residantial Flat Mo. 503, 5th Floor,
Gauray Chintan 10, Known as Ravi Chintan 8-10 Co-operative Housing Society Lid,
Gauray Sankalp, Mira Rioad East, Thane - 401207, and meaasuring bust up area 383
£q fest in the name of Smi. Sabita Singh Wo. Sh.Ashwani Kumar Singh Vide Regd.
Agreement of saleno. 28832018, Dated 21.02.2018.
Bounded as under: East : Open, Morth @ Flat Mo, 502, West - Passagel Staircasze

South: Bldg No. 11
Yours Faithfully,
Sdl-

(Housing Loan)
Alc No. 50438583152

il L Al o) s

Place: Mumbal Authorised Officer

Date: 23.04_2024

et R e S T e Ll e, T B

“Kalina Branch : A, H., Wadla Tech. Instt, Bldg. 292/11, CST Aoad, Kalm.,hntacru:iEil,
Murnbai-400 098, MH. «Tel. No. (022) 2665 1719 «E-mail :
] v i \F I J \l UL -

kalina@indianbank.codn

AMMEXURE N

MNotice under Sec. 13 (2] of the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act 2002
Date : 02.05.2024

To,

1. Mrs. Zoya Arbaaz Farooqul, W/o. Arbaaz Farooqui (Borrower & Morlgagor)
Property Address - Flat Mo A-011, 1= Floor Wirg A, “AL Majid Complex™ Kiamat
Colony, Village : Kausa, Murmbra [Easl], Maxt 1o Abdullah Palel School, Taluka &
District : Thane State Maharashtra-400 615
Rasidence Address - 57, Dhaswadi Marayan Miwas Bldg., 2™ Floor, Betind Cur
Lady of Dodlar Church, Marine Lines, Mumbai-400 002,

2. Mr. Mohammed Arbaaz Farcoqui, 5/0. Mr. Mr Abdul Aziz Farcogqui
{Co-Barrower)

Residence Address - 5/7, Dhaswadi Marayan Miwas Bldg., 2™ Floor, Behind Cur
Lady af Dedlar Church, Marine Lines, Mumbai-400 002

Madam / Sir,

Sub, : Your Joza accountys (HL) 30338801802 with Indiza Bask Kalina Branch (Erstwhile Aahabad Bank}-Reg.

Tha 19 & 2™ of yau are an individual |/ proprstary-consern——parsershap-fism |

corrpasy who are borrower and The 19 of you are the morigagoer(s) having offered

her assels as security to the loan accaunts availed by all of you.

At the request of the first two of wouw, 0 the course of banking business, the fallowing

facilities were sanclioned and wers availed by first two of you, (If there has bean any

subsequent enhancement / renewal |/ additional loans, the details of the same may
alzo be incorporated specifically].

Nature of Facility Limit (in7)
1. Term Loan (Housing Loan) &, Mo, 50333801302 ¥.39,78, 100
The 1* Two of you have executed the following documents for each of the
Said facilities |

Mature of Facility

Mature of Document

1. Acknowledgement of sanction dated 14.06.2016;
2. Demand Promissory Mote(P2) dated 14.06.2016; 3.
Dectaration by the borrower-Maorigagor on Affidavit dated
14.06.2016; 4. Equitable Morigage-Letter of Maorgagaor by
confisming depasit of Title Deeds dated 15.08.2016.

The repayment of the sald kbans are secured by morgags [ hwpothecation of
property (ies) at

Flat No. &-011, 1% Floor, Wing A, "AL Majid Complex”, Kismat Colony, Village
Kausa, Mumbra (East), Mext to Abdullah Patel School, Taluka & District Thane
State Maharashira-300 615.

as given in the scheduwle (1) hereunder belonging o Mo, 1 of you.

Caspite repeated requests calling upon you o pay the amounts togsather with
inferest; all of you and each of yvou who are jointly and severally llable have failed
and committed default in repaying the amount dus. The loan account has besn
classified as Non Performing Asset since 30.04.2024 in accordance with directions
[ guidefines relating to asset classifications issued by Resarve Bank of india.
***The aulstanding dues payable by vou as on 02052024 Amis, to T 46,45,213/-
{Rs. Forty Six Lakhe Forty Five Thousand Two Hundred Thirteen Only)

1. Term Loan
(Housing Loan) A
Mio. SO33EE01 B2

Baok Balance Mol Total
45 (19 604 22 1 35 600 780 4645213, 00

and the said amoun] carries further inlerest at the agreed rate from 02.05.2024 il
date of repaymeant.
The larm barrower under Be Securilizaton and Reconstruction of Financsal Asseds
and Enforcement of Security Interest Act 2002 means any person who has been
gramlad inancial assistance by Bank or who has given any Guaranlbes or created
any mongage / created charge as security for the said financial assistance granted
by the Bank
Theretore, all of you and each of you are herely called upon to pay the amount due
as on data viz. to T 46,45,213/- (As. Forty Six Lakhs Forty Five Thousand Two
Hundred Thirteen Only) together with interest from this date till date of Payment
within 60 days from the date of this nobce issved under Sec.13(2) failing which
Bank will be constrained 1o exercise itz rights of enforcement of security Interest
without ary furthier raférenca to you wunder the said Act. if you fail to discharge your
liabilties in full within 60 days from the date of this notice, Bank shall be exercising
it= enforcemant rights urnder Sec. 13 (4) of the Act as against the secured assets
given in the schaedule hereunder
i the expiry of 60 days from the date of this notice and on your fadure to comphy
witi the demand, Bank shall take necessary steps bo (ake possesson hor eoercising
ite rightts under the Act.
Flaase note thal as par the provisions of Sec. 13 (13) of the Act no transter af
the secured assels (Given in the schedule hersumder) by way of sale, kease
or gihenwise, shall be made afler the date of this notice without the prior wilien
consent of the bank.
Meeadless to mention that this Naotice s addressed to you without prejudice to any
other remedy avallable to the Bank. Please note that this notice is Issued without
prajudice to Bank's right 1o proceed with the proceedings presantly pending befors
DRT / RO of DRT / DRAT / Court and proceed with the execution of order [ decree
obtained | to ba obtained.
Please note that the Bank resenas ils right 1o call upon you o repay the liabilities
thiet may arise under the oulstanding bills discounted, Bank guarantess and lettera
of credit isswed and established on your beball as well as other contingent liabilities.
"We draw aftention to the provisions of Sec, 13(8) of the SARFAESI Act & the Rules
framed thara undear which deals with your rights of radamption over the securilies".
The Undersigned = a duly Authorized Offices of the Bank 1o Issue this Nolice and
exenciss powers under Section 13 aforasaid.
SCHEDULE ;
The specific details of the as=ats in which security inferest is crealed are erumaratad hereunder;
Mortgaged Assets -
Eguitable morgage of Flal Mo AD11, 19 Flogs, Wing A | "AL Majid Complex”
kKismati ©Colony, WVilage : Hausa, Mumbra (E), MNext fo Abdullah Patel
School Taluka & Districl Thane State Maharashira-400 615 and measuring built
up area 1400 Sq. ft. in the name of Mrs. Zoya Arbaaz Farooqui, Wo. Arbaaz
Farooqui Vide Regd. Agreement of Sale No, 3975206, Dated 11.04.2046.
*Bounded as under : *East : Goodwill Apartment; +Morth : B Wing; «West :
Faran Complex; *South :Garden,
Ed/-
Authorised Officer,

Place: Mumbai For Indian Bank

NOTICE
NOTICE is hereby given that the Cerificale
for Equity 1200 Shares face value Rs. 2I-
Dist, Nos. 437301791-437302990 and
Certificate Mo 11934 Of LUPIN LIMITED.
atanding in the name of Mukesh C
Motwani has been lost or mislaid and the
undersigned has applied to the Campany
tp issue duplicate Certificate for the said
shares. Any person who has a claim in
respect of the said shares should lodge
such claim with the Company at its
Registered Office. LUPIN LIMITED,
KALPATARU INSPIRE, 3RD FLOOR,

Indian Bank
m GRO

U GRO CAPITAL LIMITED

Ath Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

POSSESSION NOTICE APPENDIX IV {See rule (1)} (For Immovable Property)
Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited. having its registered office at 4th Floor, Tower 3, Equino
Businass Park, LES Road, Kerla, Mumbai 400070, and Poonawalla Fincorp Limiled having its registered office at 601, &6th Floor, Zero
One IT Park, Survey Mo, 791, Ghorpadi, Mundhwa Road, Pingle Wasti, Pung- 411036 undar the Securitisation and Reconsiruction of
Fimancial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section 13
112} read with rule 3 of the Securtty Interest (Enforcement) Rules, 2002, isseed a demand notice to repay the amount mentioned in the
notice together with interast thereon, within 60 days from the date of receipt of the said notice. The bornoweers having failed to repay the
amount, notice is hereby given 1o the bormowers and tha public in ganeral that the undersigned has taken possession of the property
describeed herein below in exerciss of powers conferred on ham under sub-saction (4) of Saction 13 of the Act read with Rule 8 of the said
rules of the Security Interest (Enforcarment) Rules 2002.0n the day, maonth and yvear mentionad below. The borrowers in particular and the
public in general is haraby cautioned not to deal with the property and any dealings with the property will be subgect o the charge of UGRD
Capital Limitad for the amount mentionad in the notice together with interest theraon. The borrower”s attention is invited to provisions of
subh-section (B) of section 13 of the Act, inrespect of fima avatlable, 1o redesm the secured assets

- The creditors of Mis Arch Pharamalabs Limited, are hereby cabedl ipon to submil e daims withproofon | |OFF WESTERN EXPRESS HIGHWAY, ~ BORROWER DE] ﬁETMLs 1 Demand Wotice Date and Amount | POSSESSION
MAHARASHTRA ’“'”“EF&EETS’EHE;‘;’.”S,EEL”‘““ il | o tieore 29th Meay, 2024 o he nlecr reslbion professiorsaial lhe accuss mentisned againstentryho 10| |SANTACRUZ (EAST), MUMBAL| | 1. tvory 2. Shaikh Nizamuddin Mohinuddin 3. Shaikh Nikhat | Demand Notice dated 06.03.2024 for an DATE
T""-‘1“ﬁ"~’=3'3~?-'9“"'3*55"ﬁ*?*J“‘““"’*”’-‘-’ﬁfﬂﬁ*"'":"m“"th“-'i"ﬂ""‘-f“"-ﬂf'ﬁﬂ"'h'-”'mhﬁﬁﬂﬂ"ﬂfﬂ'fﬂ!-' MAHARASHTRA, 400055. within one| |Mizamuddin. Loan Account Humber: UGMUMSS0000003630 |amount of Rs. 2,88,18.310/- as on 06-03-2024| 14-05-2024
Sale of Plant and Machinery owned by M/s. MAHARASHTRA AYURVED CENTER | | Submilthe claims with proafin person, by posl or by sleion s meares manth from this date else the company Mortgaged Property
PRIVATE LIMITED {in Liguidation) in accordance with Regulation 32 and 33 of the | | A financial creditor belonging to & class, as isted against the entry No. 12, shal indicate its choce of : o e e— oo s
insolvency and Bankruptcy Board of India (Liquidation Progess) Regulations, | |@horised representaiue from ameng the thiee insalvency grafessicnals isted against entry No. 1310 act will proceed to issue duplicate| |All that piece and parcel of immoveable property hearing Unit No. 4003, having total admeasuring area about 957 Sq.Ft.
2016. The sale will be conducted by the undersigned through the e-auction | |38 #uthonsed representative of he ciass |spesity cass] in Fom m.mmaqnlmmﬁ sq.| [Certificatel(s). Carpel area in B- Wing, on 40th Floor in Building Known as “Lodha Dioro” alongwith 1 car parking space of the building in
platform: https://right2vote.in/login as per Schedule | under Regulation 33 of Submission of fakse or misleading proeds of claim shall attract penalties. Sanjay Garg Date * 17.05.2024 the project known as Lodha New Guffe Parade constructed on Plot no. G-1 Zone in Block-C, bearing G.T.8 No.8, lying and
the |BBI (Liquidation Process) Regulations, 2016 for the following property: E o IPn,uD:nlr:ﬁ;‘u '?Eg;um Z?Efzw%ﬁ Mame of Shareholder| | being situaled at village Salt Pan Siluate at Off Eastern Freeway, near Wadala Truck Terminal, Mumbai — 400037,
B 1L, n Na.: il JIP-P- 015 1 1 : : n - a = e
Asset Particulars Ye— EMD Place: New Delts Mhﬂﬂﬁm.ﬂr Assignment vaid fil 24 January, 2025 Mukesh Chatrumal Motwani] |Date: 17.05.2024. Place: Maharashira SOy~ Ramial Gupta - Authorised Officer - UGRDO Capital Limited
Price (Rs.) Amount (Rs.)
Land & Freehold Land & Factory =
PEOPLES INVESTMENTS LIMITED ABC Gas (International) Ltd.
Site Address: CINNO. : L27100MH 1 SE0PLCD22118
Gat no 267(Part) and 268 within Registered Office : New Hind House, 3 N.Morarjee Marg, Ballard Estate, Mumbai - 400 001 - Reg. O : 01, Mahash Villa, Worli, Mumbai — 400018,
village Kolawadi, Bhor, District CIN : L&7120MH1976PLCO18836 Ted ; 249GRE097/24935508 Fay : 00-81-22-24937758 Email ID : cs @ abegas.co.in Wab wew.abegas.co.in
Fune, Maharashira - 412213, Tel. No. : (22-22686000 Fax No. @ 022-22620052 STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER & YEAR ENDED
1’::3 “:ﬂﬂ' Tempo by Tata Motors Ltd | 0G575.00 | 1095750 Email : peoplesinvestments @ redifimail.com Website : www.pplsinvestments.com 315T MARCH, 2024 {Rs. In Lakhs)
achinery | Model - Super Ace BS 1l
(Vehicle} i STATEMENT OF STANDALONE AUDITED FINANCIAL RESULTS FOR THE - niiiiai — d“”::’ E"'““‘A — Md_"’*‘:‘ E"':“‘:" -
pioiaga = ’ dited)
Date and Time of E-Auction: 20th June 2024, at 2:30 PM to 04:20 PM IST SPIRETLERE SUNEE RETE ENEIET SIS BRI RR S No. articulars Shuxitinel i Aud e L Quchinell 1 ISumhise)
Email ID: macpl.cirp@gmail.com; Mobile No.: +91 9930331146 (¥ in lakhs, except for EPS) 31.03.2024 | 31122023 |31.03.2023 | 31.03.2024) 31.03.2024
E-Auction Service Provide: Right2Vote InfoTech Private Limited 8¢, | Quarter ended Year ended 1 | Total income from operations {Met) 1.89 1.88] 1569
Fowms s Condivhon of thia £-Auczion srn.fe Uniier: L Particutars |31.09.2024]31.12.2023(31.03.2023/ 31.03.2024/31,03.2023 2 | Met profit / (Loss ) from ordinary activities after tax | 6312 | (19.64)| (41.03)| 21.00| 208.99
1. E-Auction will be conducted on “AS 1S WHERE 15", "AS IS WHAT I5" and Unawdited | Unaudited | Unaudited | Audited | Audiled 3 Met Profit / (L for th el after tax
Right2Vote InfoTech Private Limited. : . 2 |Mes Prot!loss) from ardinary acthvities befors tax | {1.53) (1.53) o5 | qoaey | (0.8 (after Extraordinary items) 63.12| (19.64)| (41.03)| 21.00| 208.99
This E-Auction NI}.HEE shall be read In E.:l'_‘lll"ljur'lﬁtlﬂlr'l with the complete L-Pfl.l'ﬂlﬂl'l 3 |Met Prafitiioss) for the penod @ter tax 4 Equity Share Capital 1o08.00| 198.00! 198300 198.00| 198.00
Process Information Decument containing detaiks of the assels, a-auction bd {afer Extaordinaey fiems) (1.18] (1.13) (.45 (1, 18] {0, 16) : )
form, declaration and undertakings, general terms and conditions of the - 4 |Total Gornprahansive Incors for the period (Net) | {1.18] HAT) 0,92 016 | 0.18) 5 | Reserves (excluding Revaluation Reserve as
auction sale which will be made svailable by contacting on Mobile No.: +91 = |R : ' A ' T oy shown in the Balance Sheet of previous Year . - 198.12| 177.12
: i . : e 5 ezanes a5 shawn in the Audted Balance shest [15.94] {15.78)
9930331146, Email ID; macpl.cirp@gmail.com in the working howrs from & |Equily Share Caoital 5 Earni sh het S it
Monday to Friday and on the website of the E-Auction Service Provider, .:éan:-.-am B et 3000 avanl cepne| wens] e arning per Share (before extraordinary items
2. It shall be the responsibility of the bidders to inspect and satisfy themselves 7 |Eaming Per Share {EPS) - { of Rs. 10Veach) of Rs.10/~ each, not annualised)
b Dy el gy A e R 19| (0s9)| fon| 106 1058
u I | W rem | ¥ I I - % = , .
date of publication Lo the (ast date of submitting documents & EMD. ;:. E?:;h i E':gill 'EE':% E'EE I[g'gig: ig'ggz Diluted : 3.18 (0.99)| (2.07) 1.06) 10.56
3. Imtending bidders should submit the Request Letter for participation in the E- - - - —_ 7 Earning per Share (after extracrdinary items )
Auction along with BYC and other documants. The formats can be taken from Nates of Rs.10/- each, not annualised)
the E-Auction Process Information Document. These documents should reach 1 Thes slatament has bean praparad in accordanca with the Companies [Indsn Accounbng Slandards) Rules, 2015 ’ ]
the affice of the Liquidator through physical delivery or post/courier at the {Ind 45} prascibed under Section 133 of the Companies Act, 2013 and other recognised accounting practices and Basic ; 3.19 {0.99) (2.07) 1.06 10.56
address given above on or before 17" June 2024. The eligible bidders shall policies 1 the axlenl applicatile Diluted 319 {0.99) (2.07) 1.06 10.56
submit the evidence for EMD Deposit of 10% of reserve price on or before ™ 2 The Company is solely engaged in financial consultancy sandces, which is the anly reportable segment a8 per Accounting d % y 2 : :
June 2024, Standard an Sagmerd Rapating (AS - 17) Mate :-
4, The intending bidders are required to deposit Earnest Money Deposit (EMD) 3 The aboue is anoextract of the detabed format of Result for the quaten’year entded March 31, 2024 filed with Stock ) )
amaunt through Demand Draft in the name of ~“Maharashtra Ayurved Center Exchanga under Requlation 33 of SEBI |Listing Obligations ard othar Disdosure Reguiremant] Raguiation, 2015, The The above Iz an extract of the detalled format of Quarter and Annual Financial Resulls filed with tha slack
Private Limited - in Liguidation” kbl farmat of resul of the Company for the quanenyear ended March 31, 2024 are avallable on the websie of BSE Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Reguirements ) Regulation 2015,
5. The bidders are requested ta visit https://right2vate.in for detailed terms and Limited, www bsesndia.com and Gompany's wabsila,watw pplsinvestments.com. _ The full formats of the Quaterly and Annual Financial Results are available on the Stock Exchange
conditions for e-auction process before submilting their bids and taking partin 4 The above resulls were reviewed and recommended by the Auckt Committes and approved by the Baard of Directors websites - www.bseindia.com and on the Company 's website www.abcgas.co.in
the e-auction sale procesdings. at thair respactive meeting beld on May 18, 2024, : ; 4 . Lo,
Date: 17-05-2024 IP -"55"“':!;:*;5 5  Previous yearsiperod's figures have been regrouped wherever necessary e For on behall of the Board of Directors
Place: Mumbai qu P or and on the Board
Maharashira Ayurved Center Private Limited - In Liquidation, 5ot of ABC Gas ( International ) Ltﬂlr.
Reg. No: |BBI/IPAO0L/IP-2.02549/2021-2022/13889, (Suma G, Nair) T ; ok
Add: 5-138, B Wing, Express Zone Mall, Western Express Highway Placa - Murtibai Divaclor N e s Viral Ranpura
Goregaon East, Mumbai Suburban, Maharashtra, 400083, Diate @ 16-05-2024 GIM: 7100311 Date : 15/05/2024 Director (DIN-07177208)
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Maharashtra State Electricity Transmission Co. Ltd.

2™ call RFx (E-TENDER) NOTICE

MSETCL invites online bids from reputed and registered contractors of appropriate class with MSETCL.
Please visit Mahatransco website https://srmetender.mahatransco.in for following work.

(Tender) No.

RFx Name of work
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A
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<. T SereH ot sTeaTe AiE g queier (Freged
FAEG) @ G T, S g, e aie et
F fsRaT e

T A $3eT ST A AT
citp.shrianiruddhawood@gmail.com and
capiyushj@gmail.com

<. P ST 24(R) (TF) ST 3T SStami e aan
YT ST ¢ aﬂwﬁaéﬂﬂmmmﬁ?ﬂ

e s Ak 9 < cirp.shrianiruddhawood @
gmail.com and capiyushj@gmail.com

Estimated EMD
cost in Rs. (Rs.)

Tender Fee incl.
GST (Rs.)

Padghe.

7000030799 |2nd Call for Work for Earthing and Earthing INR INR
Mat Renovation at 400kV RS (O&M) Dn
Padghe under HVDC RS (O&M) Circle,

INR 590/-

,190,93,862/- [90,938.62/-

(including
taxes)

1 | Date of download of RFx (e tender) documents | From- 17.05.2024 from 00.00 hrs to 24.05.2024

upto10.00 hrs.

2 | Date of submission of RFx (e tender)

24.05.2024 upto 10.00 hrs.
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. ,00L.R0 A, .0 ) . s .0 " Lo ,R30. o, .00 ,4. " N o, .4
Mr. MAHESH PRABHAKAR NALAWADE a member of the ‘ i
Gorai Road Shubh Labh Co-op. Hsg. Soc. Ltd. having address at R. | wremadtewRar feae T/ (drer) (W, srfaies @ /an sifafae i) 2,50% &Y 2,63%.34 ERERTY §,000.%% 4,R38.¢3 2,03¢.%% 3,382.¢4 9¢R.33 £,008.9% §,322.43
New Gorai Road, Mhada Yojana Code - 152, New MHB Colony, .
Borivali (W), Mumbai 400091 and holding Flat No. B/302 in the 3. | M ud wremaiiwRar freaes Twr/ (dver) (sifaRe a/an sifafasi sreiagm) 9,00%.8Y 2,63%.34 CEER §,000.%% Y,336.¢3 2,03¢.8% 2,388.¢4 9¢R.33 £,0¢R.95 €,292.4%
building of the society, died on 07.4.2024. g
The society hereby invites claims or objections from the heir or ¥. | = ugrma et freae Tt/ (dier) (sl a /a0 sifafasi amffagm) 2,3¢E.Y 2,3u%.¢0 ¢0%.%% ¥,UeR.9% ¥, ¥3.88 3,04%.33 2,89%.%0 R50.3% §,%%¢.%09 CRYERE]
heirs or other claiman.ts/ objector or objectors to the transfer of] u. | TRt TR AT e (A () gaie)
the said shares and interest of the deceased member in the FITAAERAT (T W) F 9777 FHEAE I (F T 730008 | %,30082 et | owharan | owwiRar | RevRR3 | fe3nce | nrenet | RFshuc | 4230%0
capital/property of the society within a period of 15 days from the
Publication of this notice, with copies of such documents and &, | sfemret wm wizaw ¢ou Ko ¢ou Ko ¢ou.&o ¢ou Ko ¢ol.&o ¢ou.Bo (ol §o ¢ol.&o ¢ou Ko ¢olu.Bo
other proofs in support of his/her/their claims/objections for|
transfer of shares and interest of the deceased member in the o. | Feom d ISR (3. 4/ - TErH)
capital/property of the society.If no claims/ objections are 5. g 6.0e 028 w2l - 20.¥8 93,64 g0.3¢ .03 3.0¥ 39,23
received within the time period prescribe above, the society shall : . : : : : : ) : : :
be free to deal with the shares and interest of the deceased 2. 4@ 6.0 0.3 ¥.¢ 3¢.04 20.%E 23,40 20.3¢ €.03 36,8 38.9%
members in the capital/property of the society in such manner as - - -
is provided under the bye-laws of the society. The 2. ShUHY Toh TS HEd ST R, A Sfegfifiam s,
claims/objections, if any, received by the society for transfer of 3. T AT hOIST (AT e afeane) form, o8y (STmaee vew) fafeq siex e ¢33 =1 ot ST, 2093 STavia qam shet 3T & 31ffics @ fafed o1t srgem arame o1me.
zg;irtzsl/prz;in;”;r‘f:; ;fcietge Sh‘l‘?fi?i‘ial?“m‘:ﬁ; rlr?an::eer 3. i AeaTel e |t gR aTEvATd el 3T | . o4 T L& A, R0y Ushl oA Haiftrd GRHEd HegR He @ wren afird gR fuifd soard s .
provided under the bye-laws of the society. A copy of the ¥. §EC S AR Fﬂ‘ﬂTﬂ ;‘:% HECCRELEN T . 3 T 3o DorH T 72 kSAL 4/ = (% ure ) fow a ?°?3_?%{ {26l SR,
registered bye-laws of the society is available for inspection by u. fa. 32 A, 203y TER 3ifaw faardien foxfia smeheart 3Efa smeheart oen foxfa smehear faxfia ad 3¢ A, 03y STER 3R T 3. 3¢ fE8m, 2033 wid= smwsart uftg sheft 31 9 wifed STeaTa d1et el 3T,
the claimants/objectors, in the office of the society/with the 5. mwmﬁg@mﬁ?ﬂ
secretary of the society between 10 a.m. to 5 p.m. from the date 3T ST forfires wikar
of publication of the notice till the date of expiry of its period. . T
For and on behalf of P
Place: Mumbai  GORAI ROAD SHUBH LABH C.H.S. Ltd., ﬁ"‘”‘“ (qu CARATIHI HATCTh
Date: 17/05/2024 Sd/- Hon.Secretary foien : 98/, R0%% LI : 000k0]u0
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ED can't make PMLA arrest after 11deathsinfirstfive
coghnisance, needs court nod: SC

EXPRESS NEWS SERVICE
New Delhi, May 16

THE SUPREME COURT ruled
Thursday that the Enforcement
Directorate cannot directly ar-
rest a person under the Preven-
tion of Money Laundering Act
(PMLA) once a special court
takes cognisance of its com-
plaint and the agency will have
to approach the court if it wants
custody of that person.

The bench of Justices A S
Oka and Ujjal Bhuyan, which
was hearing Tarsem Lal vs Di-
rectorate of Enforcement, Ja-
landhar Zonal Office, said, “Af-
ter cognisance is taken of the
offence punishable under Sec-
tion 4 of the PMLA based on a
complaint under Section 44,
the ED and its officers are pow-
erless to exercise powers under
Section 19 to arrest a person
shown as accused in the com-
plaint. If the ED wants custody
of the accused who appears af-
ter service of summons for con-
ducting further investigation in
the same offence, ED will have
to seek custody of the accused
by applying to the special
court.”

“If the accused appears be-

HC seeks CBI stand in Kavitha’s bail plea

gal. For the purpose of my prayers
they are separate (petitions),” said
senior advocate Vikram Chaudhary

BRS's K Kavitha was arrested by
the ED in the excise policy case

on March 15.

MALAVIKA PRASAD
New Delhi, May 16

fore the special court pursuant
to a summons, he shall not be
treated as if he is in custody.
Therefore, it is not necessary for
him to apply for bail. However,
the special court can direct the
accused to furnish bonds in
terms of Section 88 of the Code
of Criminal Procedure (CrPC),”it
said.

The question before the
Supreme Court was whether an
accused,once he appears before
the Special Court in response to
a summons, will still be re-

appearing for Kavitha.

to show cause.

quired to apply for bail in terms
of Section 437 of the CrPC and
if he has to, whether it will be
governed by the twin condi-
tions imposed by Section 45 of
the PMLA.

In the case pursued by the
ED Jalandhar Zonal Office, a
bond executed by a PMLA case
accused under Section 88 of
CrPC was treated as a bail pro-
ceeding notwithstanding that
he appeared before the court in
compliance with the summons
issued to him. As a conse-

quence, he had to seek bail. He
then approached the High
Court for grant of anticipatory
bail. Denying him relief, the
High Court said he had not sat-
isfied the second condition un-
der Section 45 of PMLA.

The bench said the special
court “after hearing the ac-
cused... must pass an order on
the application after recording
brief reasons. While hearing
such an application, the court
may permit custody only if it is
satisfied that custodial inter-
rogation at that stage is re-
quired even though the ac-
cused was never arrested
under Section 19”.

“However,when ED wants to
conduct further investigation
concerning the same offence, it
may arrest a person not shown
as an accused in the complaint
already filed, provided the re-
quirements of Section 19 are
fulfilled,” it said.

“If the accused was not ar-
rested by the ED till the filing of
the complaint by taking cogni-
sance of a complaint under Sec-

accused is on bail,a summons
must be issued,” it said.

The bench said that special
courts can even grant exemp-
tion from appearance in a case
where the accused shows suffi-
cient cause.

“If the accused does not ap-
pear, the special court can issue
awarrant in terms of Section 70
CrPC.The special court must is-
sue first a bailable warrant. If it
is not possible to effect service
of bailable warrant, then re-
course can be taken to non-bail-
able warrants,” it said.

It said “a bond furnished ac-
cording to Section 88 CrPC is
only an undertaking by an ac-
cused who is not in custody to
appear before the court on the
date fixed”. Therefore, an order
accepting bonds under
Section 88 from the ac-
cused does not amount
to a grant of bail, it
said.

If a warrant is is-
sued on account of
non-appearance, the
court has the power to

SEAAL

days of Char Dham yatra

AVANEESH MISHRA
Dehradun, May 16

WITH NEARLY TWICE the
number of pilgrims embarking
on the Char Dham yatra in Ut-
tarakhand since it commenced
on May 10, the state govern-
ment has reported the death of
11 pilgrims in the first five days.

Requesting pilgrims to
transparently disclose any med-
ical conditions, Garhwal Com-
missioner Vinay Shankar Pandey
reassured that comprehensive
health screening measures have
been put in place.

"All incoming devotees are
undergoing screening proce-
dures and being provided with
forms to detail their medical his-
tory,' Pandey said."It is impera-
tive for devotees to furnish com-
plete information regarding
their health status. The four
Dhams are situated at high alti-

tudes, posing challenges for in-
dividuals transitioning from
warmer climates. Thus far, re-
ports indicate the demise of 11
individuals at various locations."

According to health depart-
ment officials, the deaths are
mostly of the elderly with
breathing or other underlying
medical issues.

The pilgrimage to Ya-
munotri, Gangotri, and Kedar-
nath Dham commenced on May
10,while the doors to Badrinath
Dham opened on May 12. Over
1.55 lakh pilgrims have already
journeyed to Kedarnath, over
70,000 to Yamunotri, and over
63,000 to Gangotri. Within just
three days, Badrinath Dham has
welcomed over 45,000 pilgrims.

Earlier, Chief Secretary Radha
Raturi had announced that this
year,almost twice the number of
pilgrims have arrived in Uttarak-
hand as compared to last year.

Sea TV Network Limited

Regd.Office : 148, Manas Nagar, Shahganj, Agra-282010

Website : www.seatvnetwork.com Email ID : cs@seatvnetwork.com

CIN : L92132UP2004PLC028650

STATEMENT OF AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER & YEAR ENDED 31st MARCH, 2024

She had emphasised on the need
for tourists to register on the
tourism department website be-
fore undertaking the yatra.

It has also been mandated
that mobile phones must not be
used within a 200-meter radius
of the Char Dham temple
premises. During a review of the
yatra management at the Secre-
tariat, Raturi also said that an
FIR will be lodged against those
who defame the yatra through
fake news orvideos.

She also highlighted in-
stances where pilgrims have
failed to disclose their medical
history accurately or provided
erroneous information during
registration,and instructed offi-
cials to prioritise health screen-
ings for pilgrims aged 50 and
above.The Health Department
has deployed 184 doctors, in-
cluding 44 specialists, along the
yatraroute.

SEAAL

(Rs.In Lakhs)

Standalone

Consolidated

The HC also issued a notice to
the CBI in Kavitha’s plea challeng-

agencies for almost two years now,
was arrested by the ED from Hyder-
abad on March 15. Following her ar-
rest in the ED case, she was arrested
by the CBI in the corruption case on
April 11. She is currently in judicial

tion 44 as a normal rule, the cancel thewarrantand Quarter Ended Year Ended Quarter Ended Year Ended
. ey . Particulars (31:03:2024) T (3112:2023) | (31:03:2023) |~ (31:03:2024) ] (31.03:2023) | ~(31:03:2022) (BT12.2023) | (31.03.2024)] (31:03:2023)
court should issue a summons it is not necessary to sl I i — e , foint! T
to the accused and not a war- apply for ball, the — Totarincome from operations 335.28 281.28 587.25 1,106.38 1,402.23 461.71 291.21 1,366.82 | 1,520.40
rant. Even in the case where the bench clarified. ot &-per] Tore Tax, (54.48) (71.86) 234.41 (399.43) (83.03) (3.07) (69.41) (385.21) (175.21)
xceptional and/or Extraordinary items)
~Net Profit 1(Loss) for theperiod aftertax (after o
E:cep';fo:lalan°ds/2rE:{raofdiﬁz:;’“e:‘sf" ax-{atter (54.48) 3,354.16 234.41 3,026.58 (83.03) (3.07) 3,356.60 3,040.80 (175.21)
Total Comprehensive Income/(Loss) for the (46.41) 3,354.16 200.10 3,034.65 (117.34) (2.41) 3,356.60 3,041.47 (173.75)
period [Comprising Profit/(Loss) for the
period (after tax) and Other Comprehensive
Income (after tax)]
Equity paidup share capital 1,202.00 1,202.00 1,202.00 1,202.00 1,202.00 1,202.00 1,202.00 1,202.00 1,202.00
Earnings per share (Not annualised) :
Basic (Rs.) (0.45) 27.90 1.95 25.18 (0.69) (0.03) 27.93 25.30 (1.46)
demanded Rs 100 crore. She had al- Diluted (Rs.) (0.45) 27.90 1.95 25.18 (0.69) (0.03) 27.93 25.30 (1.46)

legedly also asked Reddy to arrange
Rs 50 crore. In its prosecution com-
plaints (equivalent to chargesheets),
the ED has claimed that members of

"Emphasis of Matter :-

1 The above results were reviewed and recommended by the Audit Committee & approved by the Board of Directors at their respective meetings held on May 15, 2024. The
financial results for the quarter and year ended March, 31st 2024 have been audited by the Statutory Auditors of the Company. .

The Loan account of the company (term loan & working capital loan) from Allahabad Bank (now merged with Indian Bank w.e.f. 01.04.2020) was declared as non- performing
asset by the bank, as the company defaulted in repayment of Principal & Interest thereon. Further the Settlement proposal submitted by the company to Indian Bank on

_ 1 T 2+ 03.05.2023 was accepted by the bank vide letter RefNo. SAM/ND/SEATV OTS/2023-24/1898 whereby the OTS is sanctioned of Rs. 26 crore. The amount has to be paid within
the SO Called South G]’.'Ollp that 360 days of accepting the letter with certain terms and conditions. The same OTS approved by bank has been intimated to Bombay Stock Exchange by the Company.

ing her arrest by the agency and the
trial court’s subsequent order re-
manding her to the agency’s cus-
tody. Apart from challenging the
entire proceedings leading to her
arrest, Kavitha has also challenged
the trial court’s order, al-
lowing the CBI to interro-
gate her while she was in ju- P,
dicial custody. She has ' ;
claimed that the order was
passed without issuing any
notice to her or putting her

On May 10, the HC had
issued a notice in Kavitha’s
bail plea in the Enforcement
Directorate’s (ED) money
laundering case, and had
listed the matter on May 24.
Kavitha’s bail plea in the ED

THE DELHI HIGH Court on Thursday = money laundering probe is Tenet Standalone TafeRa Consolidated
sought the Central Bureau of Inves-  also listed on May 24.
tigation’s (CBI) stand in the bail plea On May 6, Special Judge 3;;(:3/2024 ;1[/12/2023 ;¥03/2023 371;:[)3/2024 3;::3/2023 31/03/2024| 31/03/2023
of Bharat Rashtra Samithi (BRS)leg- Kaveri Baweja of the Rouse TG WA §Y T gF ST HAT o WA | el WATE
islator K Kavitha pertaining to the Avenue Court had rejected fomet fumett foumet | 3ot foramdt o | e st fﬁ'@'{-ﬁ o | adwe srafy| fuwelt sty
now-scrapped Delhi excise policy. Kavitha’s bail plea in both 3 Months | Preceeding 3 ﬁ@?ﬁ a8 | wfawsw ieng wfeusg | wfausa
A single-judge bench of Justice the moneylaundering and ended months kg i TR L previous ARG qeh 9Y qarE qeh 9
Syvarana Kanta Sharmaissuedano- the corruption cases being faeror Particulars 31/03/2024 ended Corresponding & ks year ended & SAhS o s
tice to the central probe agency,and probed by t.he ED and the 31/12/2023 3months | YeartoDate| 31/03/2023 | Yearto Date| Yearto Date
llstfd the matter on May 24. CBI, respectively. ' ended for | figures for figures for | figures for
There are two- a.spe.cts before my . The Tel‘angana legisla- previous year  current current previous
lor.d.The first petition is tche.regular tive council member, who 31/03/2023 | period ended period ended period ended
bail. The other (petition) is since the  has been under the scanner 31/03/2024 31/03/2024 31/03/2023
veryarrest and the remand wasille-  of the central investigating =
erETadifer SETRife  Sredty | e | erEdtad | erEiitaa | eremite
Audited Un-audited Audited Audited Audited Audited Audited
PR .1 comois. e NRO Offc, Tk R, Knarmmam 507003 1. SeTerT § gt o 1. Total Income from Operations 381699 | 460984 | 387200 | 1848417 | 1461850 | 1848417 | 14,618.50
= RO M- RTINS N MM AN At} ot i 2. 39 ATY T AV (Y, 3UAIE WEY 2. Profit for the period (before Tax 1,839.77 2,393.54 1,720.89 10,322.16 6,138.22 10,322.25 6,138.29
ABRIDGED VEHICLE E-AUCTION NOTICE pd ~ : L ’ ’ ’ ’ ’ ’ ’
n o al m; Eﬁ.}i[ﬁﬁEj’-}iﬁ@;};'%?r.:ﬁ'!H?F’kﬁ&.‘-;_r%‘féé&'s;ejéﬁf s:;:—&u the 3/ T AT Hef | qff) Excgptlonal anq lor Extraordinary items)
_%f:_j;:ﬁfim&‘; by I;Epg:;m‘;;g:ﬁ‘;mﬁmL;;fj‘:;lgﬁﬂggéjg ol i 3. 9 AAIY G {-Jd ¥ (31qdIC T&®T 3. Profitfor the period before Tax (after 1,839.77 2,393.54 1,720.89 10,322.16 6,138.22 10,322.25 6,138.29
BASIS" and sulrject o lha Fallowing bemns 8 condilians . g HAAMHA qﬁ % qeHd) Except|onal and Extraordlnary |tems)
i e e i 4. 39 a9 g hT qeelrd o (3rgare 4. Profitfor the period after Tax (after 497 24 1620.36 161794 | 652266 5,146.01 6,522.72 5,146.06
— e R0 T Feseres &Y T T Tl o q9eTd) Exceptional and Extraordinary items)
Amaunt Duse | Vehicle Make & Madel Regd. No. Price EMD - -
o 240402038 | TATATIAGO KTi0n o = == 5. 39 3TaMY & [T el GHY T [399 5. Total Comprehensive Income for the 489.72 1,610.87 1.710.27 6,485.53 5,202.14 6,485.59 5,202.19
_Rs§76683)-puschages | 12RTNBSS | HZB16 | 4850000 | 45000 9 A o7 faet A (@ W%a period [Comprising Net Profitfor the period
st Lty S e ST SR D AL e ) nd Other Comprefensive
AM ta 6:00 PM (3t parking yard focaled ot Stree ram Autcenal India limied nar Sr S circls wyrs road Income (after tax)]
f,’l‘;'";r:g‘hﬂ“ﬁ*ﬁﬂ;ﬁg;ﬁ?ﬁffﬁﬁ'ﬁ"ﬁﬂ;ﬂ ;Qﬂ,“;gggiﬁﬂﬁ;ﬂ;%ﬂw 6. YN gioraal T YT (3Afhd qoI 6. Paid up Equity Share Capital (Face Value 17,675.48 17,208.66 13,733.66 17,675.48 13,733.66 17,675.48 13,733.66
Date: 16.052024, Place: Khammam __ 5di- Branch Manager, BOB, Trunk Road 7 1000/- Wi 3R) 7 1,000/- per share)
T T 7. Q7 HeAThd M, E'Trﬁ TRIgT T 7. Reserves excluding Revaluation Reserve, 43,145.26 43,720.53 38,508.73 | 43,145.26 38,508.73 43,145.63 38,509.05
MG B TATad Sforael § UTed TR ol Capital Reserve and amount received for
PUBLIC ANNOUNCEMENT e fr{f . .
[Under Regulation & of the Insolvency and Bankruptcy Board of India > qd equity pending allotment
['“5“' '-‘f':' ”5-'}1‘31 8. Mo qd 8. Net Worth 60,820.74 60,929.19 92,242.39 60,820.74 52,242.39 60,821.11 92,242.71
9. W X1 YSiT (d0S) 9. Paid up Debt Capital (Bonds) 27,010.10 27,010.10 27,010.10 27,010.10 27,010.10 27,010.10 27,010.10
M/S ARCH PHARMALAEBES LTD.
|  RELEVANT PARTICULARS 10. FHTAT AT STEHHT AT 10. Outstanding Redeemable Preference Shares - - - - - - -
| |- Name of Corporate Debtor Wi Arch Phormalabs Lid. 11. o7 forat 31U 11. Debt Equity Ratio 149 1.37 147 149 147 149 147
| 2. | Dt of incorparation of Corparate Debtor | 02nd Apré, 1693 ' - DCDIEQUIy Re - : : : : : . .
1. [Authonty urder W!'III:|I Cerparale Debhler is Heg%!:—.:.-u:.[[f:n;migs_ Mumbai 12 ET JtlTITq:m" ‘I|EI|5||?‘I<‘3{T a’? 44ld FI'I?T ¥|¢|'{ 12 Earnmgs Per Share aﬂer Rate RegU|at0ry
RIS L, Ll - . - 3T (3 d qea T 1000/- UfT I=R) € ®)  Activities (Face Value 1,000/- each) (inf))
|* |iemtfcaton No. of Corporate Dabloe | Y o a)Basic (") 3009 | () 10055 | () 117.81 393,69 376.59 393.70 376.60
" e ofis £ an) of Cororals eblo | oad, Opp A idusid Esig,Ardter (B, )T T b) Diluted () 3009 () 9911 | () 11488 39369 356.09 39870 356.09
- { BTSN, 13. GSiTat Hr= HIferd 13. Capital Redemption Reserve - - - - - - -
f. | Insolvency commancement date in 15¢h May, 2024 o :
_|resect of Corporats Debiee _ _ 14. TSa=R (AU€) AT TR 14. Debenture (Bond) Redemption Reserve 2,701.01 2,701.01 2,701.01 2,701.01 2,701.01 2,701.01 2,701.01
e SR 15. 0T I AT TIATT 15. Debt Service Coverage Ratio 0.75 0.82 0.71 120 0.96 1.20 0.9
- |Hama a agesiraton number of tha Mr. 5 G i i
g fls:lwr:_ﬂ!_ﬁmﬁ;ii hA o S R:;Jlﬂr}'; R s 16. SATST Jentdl BEITCFr AT 16. Interest Service Coverage Ratio 0.85 1.68 147 1.59 1.36 1.99 1.36
| |Resalution Professans | 2019202012919 (*) afiertera Tl fomar AT ® Not Annualised
g, [Acdress & email of Me inlecin resoidlion | IRP's Address: 150, Agmbia Kunj Sectar1], Bohini,

10| Ackdress and e-mail to be used Tor
cormespancance wath the Inferm
Resohutian Professional

11| Lastdate for submisEsion of claima

o sub-gaction (G} of secfion 21, ascerained
| by e Inlarim Rasobution Professional

to act es aushonizsad reoresentaiva of crediors
| Inackss{lhree ndmes lor sach cass)
t4.! (a) Ralavani foms and

are available at

Diate - 16,05 2024
_PI.&EE: Mew Dalhi

protessional, s reqistened with b Baand | bew Delhi-110085. Email; rpsanaygangEomail com

.cﬂl'l"l.'.lpl:ll"ldl:nl:l: Address: 109 First |'I:.:|:-r Surva Kiran
Buslding, 19, Basturba Gardhi Marg, Mesy Dadni - 110001

| Cormespondence Emai: cip.archpharamalabs @gmal com
29¢h May, 2024

12| Classes of cradicrs, £ any, under clause [b) | Mot Aoplicabie

13, Mames of inschwncy professionals denified | hot Applicable

' (a) Ralgvent Forms are evailable at:
(1) Dalails of authorized represeniafnes | hiips:Viobi.govind cwréoacionm. bimi
(B Rl applicable

Modce fs hereby gven thal the Naliaral Company Law Trbunal kas ardered the cammencemant of a
cofpanale nselvency resalubion process of te Mis Arch Pharamalabs Limited an 15th May, 2024,

The erediars of Mis Arch Pharamalabs Limifed, are hereby caled upan i subenl ter calms with proat on
o belang: 206h May, 2024 b b wilerim nesalubon prolissiansl o lheaddeess mantionid againslenlry Na, 10
The financial erediarg shall aubivet their datms with proal by electranic means only. Al other crediars may
submet the claims with prool in persoen, by post or by elecironic means

& financial credbor belonging to & class, a3 Isted against the entry Mo 12, shall indicate its choce of
authanged reprasentative fram ameng e three inaokency professionals listed againat entry Mo, 13 to aci
a% authoriged repregentyivg of 1he class Bpecly dass] in Foem Ca, Nod apghcable
Submigsian af false ar mis|eading prools of claim shall attract penalties.

FBEI Ragn. No.; IBBITPAD0IP-P-01 BE5/Z01 3-202001 2215
Auhorizatian for Assignmant vaid §1 2450 Jarwary, 2025

Sdi-
Sanjay Garg
Inlerim Besolibon Pralessicngl

custody in both the matters.

The CBI has alleged that Kavitha
met co-accused Magunta Srinivasulu
Reddy in March 2021 and told him
that Delhi Chief Minister Arvind Ke-
jriwal had allegedly spoken to her and

Kavitha was associated with — had
paid bribes to exploit the loopholes in
the excise policy that would secure
their uninhibited access to various 3
wholesale businesses and retail zones
in violation of the rules.

Place : AGRA

Date : 15.05.2024

Further the amount outstanding as at 13.09.2023 in different term loans and cash credit (including accrued and due up till the date of NPA) is Rs.60.26 crore . After considering
OTS amount of Rs. 26 crore, amount of Rs. 6.77 crore in respect to interest and principal of Rs 27.49 crore is credited to statement of Profit & Loss account under the head
exceptional itemin accordance with Ind AS 109 derecognition of a financial liability."

The above is an extract of the detailed format of audited standalone and consolodated Quarterly Results filed with the Stock Exchanges under Regulation 33 of the SEBI
(Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the audited standalone and consolidated Financial Results are available on the Stock
Exchange websites, www.bseindia.com and on the company website www.seatvnetwork.com

For Sea TV Network Limited

Neeraj Jain

(Chairman & Managing Director)
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NUCLEAR POWER CORPORATION OF INDIALIMITED

(W YTeRTT ShT 32 A Government of India Enterprise) TaSu CIN - U40104MH1987GOI1149458

31 Te, 2024 S TUTE faATE Ue € 3 Uehet ST T feha famiiar aftuTmi sh ||
EXTRACT OF STANDALONE & CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31ST MARCH 2024

ﬁ\_:ﬁq'ﬁ'm'iﬁ'&l' Registered Office : 16th < Floor, TYaT-| Centre-l, fava =M o7 World Trade Centre, % WE, EISIEL 1332!‘5c Cuffe Parade, Colaba, Mumbai- 400 005.
U G Tel. No. 022-22182171/ 77, e T Fax No. 022-22180109, aaarse Website - www.npcil.nic.in ,‘é—ﬁﬂ E-mail - richasinha@npcil.co.in

¢ =smug dz in Crore)

T1panc1alexi.epaﬁr.1n

feufor=t Notes :

1) Swo Mg WRd yfafer i fafawer s
IT&Y T R < | F1me o et wftomdt =1 of oy, 9t demmse www.npcil.nic.in & TR 9 & - shuet o1 Sfea ofited & Sfad X

3 fafr o (Teftergan

2) W afayfa

ITEAATE 3T Weh Toh0T 70 faframmaett, 2015 & fafam 52 & 3idid Wich ToRIST & T foht ST At faita wfikomst & fasga

JTET F TR TR H - U T G TR & ST STy # |

1) The above is an extract of the detailed format of financial results filed with the Stock Exchange under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format

of financial results of the Corporation are available under'About us - Company Profile' section of the Corporation website www.npcil.nic.in and also in the website of NSE.

2) Forthe other line items referred in Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015, pertinent disclosures have been made to the NSE and also made available

on the Corporation website under 'About us - Company Profile' section.

fa=tier Date: 15/05/2024
ToI Place : §ag Mumbai

hd T ard, fAdyTeR Wusa For and on behalf of the Board of Directors

~FfrTIR TaR SR 1w e fofies
NUCLEAR POWER CORPORATION OF INDIA LIMITED

gL Sd/-

Yk TH Muthukrishnan S
faevten (far) wd q. fa. 31. Director (Finance) & CFO

SIemSuA DIN : 07611408

I ST TeRI=IST &1 Ja9TEe T I T |
STEATE 3T e TohuT 3Tqey) fafemmaett, 2015 & fafFem 52 (4) & SFaq AATTF Tha 10T TS Wk TF=IST 1 [T ST Tk 7 7T 78 TR

AT Sd/-
Yo ©% Utdeh Bhuwan Chandra Pathak

e el U Uarer fegTeh Chairman and Managing Director
Srem=2ua DIN : 07770198

HYDERABAD
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FRIDAY, MAY 17, 2024 WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SYMBOLIC POSSESSION NOTICE SYMBOLIC POSSESSION NOTICE (CIN: L74899DL1986PL C023202)

Branch Office: ICICI Bank Limited shal Tower Plot No-23, New Rohtak Road ﬂ Branch Office: ICICI Bank Ltd, 3rd Floor, Plot No- 23, New Rohtak Road, Registered Office: D-188, Okhla Industrial Area, Phase |, New Delhi-110020
ﬂ'c'cr Eﬂﬁk Karol Bagh New Delhi-110005 ’c’c" Bank Karol Bagh, Delhi- 110005 Tel.: +91 11 4733 4100 F‘all\)l(ébQS1i:;:233‘1’v1"3-7§,hliar:;|;g:«etsgc:.r(r:ecl’a::l]ons@shardamotor.com
Whereas Whereas
The undersigned being the Authorized Officar of ICICI Bank Limited under the Securitisation, Reconstruction The undersigned being the Autharized Officer of ICICI Bank Limited under the Securitisation, Reconstruction ot — : :
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferrad of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercize of the powers conferred E:rslj::;;ntg 2%%?'3:}:'??& gbhli?atggs ricgioalsscilf :zreNE’ﬁc?:lirsehmeergttf)
under section 13 {12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand 9 that next Board Meet p¢ the C P i< ach dy,l 4 to be held Y
nofices upon the borrowers menticned below, to repay the amount mentioned in the notice within 60 days from notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from given fha nei; oard Vieeting of the L.ompany IS scheduled fo be held on
the date of receipt of the said notice, Eegﬁ"iﬂf recenprl_; E'lIHId-IE Sl ”Dt"'}fl":"' . o s e R I ;I;rllyrsday,.(ZjS sz’ 2024, mIﬁr-aIlath d Financial Resuits of the G
: e i s the borrower failed to repay the amount, notice is hereby given to the borrower and the public in genera o consider and approve the audited Financial Results of the Company
ﬁ'ﬁsa:htﬁ Elhﬁgg:;;qﬁ:gdhf;f aphiwgi r:r;;?cn;[:; Dg‘i‘;ziﬁnhg; ?Eg Elrgir;rltﬂ-_.,r tg;iﬁgg;‘i;f;ﬁ T; npul'.-l ?rl_:':&': Eﬁggﬂ that the undersigned has taken Symbaolic possession of the property described herein balow in exercise of for the Fourth Quarter and Year ended 315t March, 2024.
- o : : : s powers conferred on him/ her under Section 13{4) of the said Act read with Rule &8 of the said rules on the ii) To consider and recommend dividend, if any, for the financial year 2023-24.
powers conferred on him/ her unaer Section 1:3(4) cf the said Act read with Rule 8 of the said rules an the below-mentioned dates. The borrower in particular and the public in general is hereby cautioned not to deal i i i i ' i
- i . The barrower in particular and the public in general is hereby cautioned not to deal ' : ; - : 5 ek The said notice is also available on the Company's website
befow-mentioned dates P P 4 Y with the property and any dealings with the property will be subject to the charge of ICICI Bank Limited.

with the property and any dealings with the property will be subject to the charge of ICIC] Bank Limited. www.shardamotor.com and may also be accessed on the website of the

— L1 Name of the | Description Date of Demand | Name stock exchanges i.e. www.bseindia.com and www.nseindia.com.
Sr. Name of the Description Date of Demand Name No. Borrower/ Loan of Property/ Date of ”ﬁﬂ“ﬁ;.ﬁ“ﬂr‘fﬁ“t of : E
No. lﬂlE|:rrrn::'|'|.ltna|.r":I Loa hz Enf F;nﬁegyf Date qu Natina: Jmaount Elr::lch Account Number Symbolic Possession Motice (Rs.) | Branch For Sharda Motor Industries Limited
| DecaEn i all s ol NGucH (i) 1. |Shri Kakka Trading Shop No.48, Mohalla Brawnganj And January 10, 2024 | Etawah " Sd/-
1. | Gajendra Singh/ House No.24, Part of Khet No.280 Min., Mauza Decemhar 30, 2023 Farruk}*ra- Company/ Niraj Dubey/ | District Etawah, Uttar Pradesh- 206002 Rs, Date: 16™ May, 2024 Nitin Vishnoi
_55'h|m|E'5h-'l ; HErdU-ﬂgﬂn! Dehat, HD'_'.I'EI Homes Phasze-1 10 'EI?EI:III:IE' _A,?Bd h M-B.nl:lj DUBE"&I'I'. Famakant I:..n‘!\.d mgasuring An Area of 238 04 Sq:mll"':l.ll 40,31 .T-lg.':":hr' Place : New Delhi Executive Director & Company Secretary
LBFHZO0005976119| (Shikhar Infra Promoters), Pargana and Tehsil rf Igar Dubey/ Mithlesh Dubey! | pyay 13, 2024
Koil, District Aligarh, Uttar Pradesh/ May 13, 2024 081105500482 :
The above-mentioned borrowers(s ) guarantors(s) are hereby given a 30 day notice to repay the amount. else The above-mentioned borrowers(s )f guarantors(s) are hereby given a 30 day notice to repay the amount, else
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per
the provisions under the Rules 8 and 9 of Security Interest {Enforcement) Rules 2002, the provisions under the Rules 8 and 9 of Security Interast (Enforcement) Rules 2002
Date: May 17, 2024 Authorized Officer Date: May 17, 2024 Authorized Officer
\Place: Aligarh ICICI Bank Limitey \._F_Ia-:e: Etawah ICICI Bank L'II‘I‘IitES'J

T ADIT YA BIRLA FINANCE LIMITED

1\ CAF' TA L Registered Office: Indian Rayon Compound, Veraval, Gujarat-362 2606.

Corporate Office : 10" Floor, R Teck Park, Nirlon Complex, Near Hub Mall, IDFC First Bﬂ“k Liﬂ]itﬂd
Bank

S el —Cregaon (East), Mumbai-400 063, MH. (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited)

E-AUCTION SALE NOTICE CIN : LE5S110TNZ014PLCOATTS2
§ C Registerad Office: - KEM Towers, 8th Floor, Harringion Road, Chetpet, Chennai- G00031.
15 days Auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and

‘ ‘ : i Tel : #91 44 4564 4000 | Fax: +91 44 4564 4022
Enforcement of Security Interest Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002, Notice under Section 13 (2) of the Securitization and Reconstruction of Financial

Assets and Enforcement of Security Interest Act, 2002

‘Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Craditor had taken possassion of the following secured assets pursuant 1o notice issued under Sec. 132} of
Secuntisabion and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002 (SARFAESI) for recovery of the secured debts of the sacured creditor, for the dues

as mentioned harein below with further charges and cost thereon from the following Borrowers and Co-Barrowers., Notice is hereby given to the public in general and in particular to the The following borrowers and co-bomowers availed the below mentioned secured |oans from IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with
; : ; A kil g 5 IDFC Bank Limited and ntly k IDFC First Bank Limited) The loans of the below-mentioned borow d co- bor have b d by the muort
Borrawers and Co-Bormowers that e-auction of the ollowing property for ealization of the debts due t the Aditya Birla Finance Limited will be held on “As is where is: s s what s of heir respective pré‘@m'?;’:.’:s kst et sl Bl b ot ettt st bl oo ki -
and "Whatever there is” basis. as NPA Ias per ihe HII!I Ergelinea. .ﬁ.;nwrds. E!ue by them fo IDFC FIRST Bank Limited (erstwhile Capital First Limlltedd. amailgama!ted with II:IIFlr: Bank Limited aﬂd
presently known as irst Bank Limited) are mentioned as per respective notices issued more particulady described in the following 1able and further interest on the
DATE & TIME OF E-AUCTION : 03.06.2024, BETWEEN 11:00 A. M. TO 01:00 P. M. said amounts shall also be applicable and the same will be charged as per confractual rate with effect from their respective dates.
LAST DATE OF RECEIPT OF KYC & EARNEST MONEY DEPOSIT (EMD) : 01.06.2024 T 1l Outstandin - T o
R Sr| o Loan | .o o Name of Section | “LEAT aag
emand Mobice Mo, | Account borrowers and| 13 (2) _ Property Address
St Name of the Borrowers & . . . .o e [Earmest Money Deposit (EMD) (i) N Loan : per Section
0. co-borrowers | Notice Diate 2
ke SRR Description of Properties | Securad Assats and Type of Possession Ruserve Prica ) ! ncaemental Yalo :a;:::t: 13 2) Notice . - B !
1 ' 7 - | ALL THAT PIECE AND PARCEL OF BUILT UP GROUND FLOOR, UPTQ CEILING LEVEL
= PROPERTY NO.1: All that piece & pancel of property bearing Flat Mo, FE-0, First faar, without 661500/ 66150/ ITE78I70 | HOME L zE:mEH 23.04.2024 | 17,39.361.99)- ONLY (WITHOUT ROOF HI';'-ITE-'J SOUTHERN SIDE PORTION. HAVING ITS AJ;EPI.
' . ' ' i . " ' " LOAN i f |
o lfrﬁ:ﬁnmaﬁﬁﬁlgﬁt"ﬂaﬁ';’ﬁﬁﬂ. ﬁ;:;:‘:: (Rs.SixLakh | (Rs.SixtySixThousand | Sk MEASURING 60 SQ. YDS. |E. 50.17 S0. MTRS., CONSISTING OF ACCORDING TO THE
. N [ G ot e | e | vt | 2 TS Wi (e e e s
Nilotoal - « North : Others Plot; - South : Flat No, FF-02; « East : 20 ft. wide road; - West : Flat No. ! £4,20,435.26 Sl : - =
5 mﬁﬂu Singh |FF-03. (PHYSICAL POSSESSION) Hundred Only). | (Rs. Ten Thousand Only} renrTye FLOOR FOR THE MAINTENANCE OF WATER TANK & TV. DISH ANTENNA ETC.
o ra Jing = . 5. Eig BEARING PROPERTY WO, 38lE QUT OF KHASEA MO, 1595624, SITUATED AT
; = PROPEATY M. 2 : AN that Piece & Parcel of Property Be Flat Mo, LG-01, Ground "
WS, VEEMA | ek I:H;’*:fm'i“’“*‘ EE”F'E’ ﬁm"gg:ﬂn a: e h*'f:“’*r _ d’““:,:al 6,61,500/- 66,150/- Four Lakh VILLAGE CHANDRAWAL| ALIAS SHAHDARA, IN THE ABADI OF R S BLOCK, GALINO. 6
KUMARI - ALY I ATE < 50, IS, LANSTUCTEC O PGSO TESICEW | (R, SinLakh | (Rs.SixtySixThousand | Twenty ! 10032 \
e i . - : ; ’ - » LY & T, BHOLA MATH NAGAR, ILLAGA SHAHDARA, DELHI-110032, TOGETHER WITH THE
Flot No. 48, Which is situated at Khassa No, 143 A, Sai Garden-Il, APS Ashivana Height-il, Z -
Tl Wo. M Kumar : Mnida (WY Tehsil © Dadri - | SidtyOne | OneHundred Fifty Only) | Thousand UNDIVIDED PROPORTIONATE FREE HOLD RIGHTS OF THE LAND UNDERNEATH
Iotoal shahberi Fargnan, Greater Moida (W), Tehsil : Dadri, Gautam Budh Magar, Uttar Pradesh Thousand Fiv 110,000/- dred| =
Wilotpa 201 308, Bounded as - -North : Other Plot; -South : Flat No. UG-02; East - 20 L wide Road; | | o one FIVE : frour Hundre WHICH IS BOUNDED AS UNDER:- EAST: GALINO.6, WEST: GALI NO.7
[LOAN A/C.NO.: J.yract - Fiat No. UG-, (PHYSICAL POSSESSION) | Ceiieiol Mol | e o b NORTH: PROPERTY OF OTHER, SOUTH: PROPERTY OF OTHER
ABFLNDDSH00000548S | w~phopERTY N0.3: Al that Piece and Parcel of Property Bearing Flat o, UG-03, upper Ground 107100/- T"","-’“"’le‘”‘ You are hereby called upon to pay the amaunts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
Tlmmnsmn — Floor, Without Roof Right, admesuring area 52 sq. mirs. Lonstructed on Freehold residential | - 10,71,000/- (Rs. One Lakh Seven F;f:ﬁg';::l known as IDFC First Bank Limited) as per the datails shown in the above table with contracted rate of interest thereupon from their respective dates and other
?ﬂnﬂ}ﬁsﬁmﬁh éfez':;‘m; d‘:: f‘.I:FET?h::F 1I2Idaa|.:|r'!i|l g:i.ﬁ:qmﬂ:rfalngifaut:ﬂ?aﬁfmi EI:;:E:;';:: m"““‘%ﬂ;ﬁ Hundred 21102022 costs, charges efc. within 60 days from the date of this publication, failing which the undersigned shall be constrained to inifiste proceedings, under Section 13 {4)
108, Bounded as - *North : I}’rherFTnt; South : 20 ft wide Road; -East - Flat No. UG-01 & | Thousand Only), £ 10,000/- and szction 14 of the SARFAESI Act, against the mortgaged properties mentioned herginabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile
UG-02: <West : Others Plat. (PHYSICAL POSSESSION) {Rs. Ten Thousand Only) Capital First Limited, amalgamated with IDFC Bank Limited and prasently known as IDFC First Bank Limited). Further you are prohibited under Saction 13 (13)
For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Finance Limited / Secured Creditor's website i.e. https://personalfinance. of the said Act from transferring the said secured assets either by way of salellease or otherwise. : Sdi-
adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.aspy. Date * 17.05.2024 IDFC F&g?%:ﬂfﬂ::;
Contact Mos.: Aditya Birla Finance Limited, Authorized Officer - 1) MR. Apoorva Thomas Danthi, M. No. 9930909725; Z) Mr. Rajesh Patsariya (Rajesh.patsariya@adityabiriacapital, Place : DELHI (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited)

com) M, Mo, 9399747164 You may also wisit nearest branch or confact ADITYA BIRLA OFFICIALS 3) Mr. Mohit Sharma : mohit.Sharmal5S@adityabirlacapital.com
- No, 9873913955 4) Mr. Ved Prakash Mishra (vedprakash.mishra@adityabirlacapital.com) Mob. No, 9004026790,

Sd/-
Place; Gautam Budh MNagar, L P, Authorised Officer
Date : 1705.2024 ADITYA BIRLA FINANCE LIMITED

PUBLIC NOTICE

ice | i B THLENELEL i1 3 POSSESSION NOTICE
FORMA i | e A s €) SBI STATE BANK OF INDIA BrachiNai ohack 00658 Emarmaiiabbdias

(Enforcement) Rule, 2002]

under Folio number 70063298
[Under ergula:?::';l .;:,.ij !rﬁ f:':;u”ﬁ?#ﬂdﬂgimﬁﬁ%gmm of India bearing cc-;rtiﬂ_cate_n u_mi;;}: 106489 Motice is hereby given under the Securitisation and Reconstructions of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise
{Insolvency Resolution Process for Corporate Persong) Regulations, 2016] (43 shares) with distinct numbers of powers conferred under Section 13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002, The Bank issued demand nolices on
FOR THE ATTENTION OF THE CREDITORS OF 341 .‘1.2 219 to 34142261 and the date mentioned against account and stated hereinafter calling upon them to repay the amount within sixty days from the date of receipt of said
M/S ARCH PHARMALABS LTD. Eﬁ;tr'gg':]a::itrp1“$ﬁht':i; g:":lﬁbfi notice. The borrower having failed to repay the amount, notice is hereby given to borrowers and the public in general that the undersigned has taken
RELEVANT PARTICULARS | 36963723 to 36963775 standing the Possession of property described herein below in exercise of power conferred on him/her under section 13(4) of the said Act read with Rule 8 of the
; .g:tz"; :L::;:;:t;gi:;:a o ﬂ"fr:'pﬁ T::;’“'“s Lid. in the name of B Radhika Kamath, said Rule on the date mentioned against account. The borrower in particular and the public in general are hereby cautioned not to deal with the
' : e have been lost and the advertiser property and dealing with property will be subject to the charge of State Bank of India for the amounts and interest thereon. The Borrower's attention in

3. Autharity under which Corperate Deblor s | Regisirar of Companies, Mumbai
incorparated | registarad

4. Corporaie Menfity ba. | Limibed Liahibty L2423 1MH1 B93PLE 150581

has applied to the company for

: ; : invited to provision of sub-section (8) section 13 of the Act, in respect of time, available, to redeem the secured assets. Detail of Property where
issue of duplicate share certificates

Possession had be takenin as follows:

Idertication Mo. of Carporate Debtor | : _ _ in lieu thereof. Any persons who

5. Address of tha registerad offica and Regd Office: Unil 1011104 Hyde Park, Saki Vitar have claims on the said shares Sr. Name of the < o Amt. o/s (as Date of
peincipal office {if any) of Corparate Debtor | Road, Opg. Ansa Industrial Estate, Ancheri (E), should lodge such claims with the Description of the Immovable Property mentioned in | Demand Notice
| > : _rl'"'Jlrtl.HI. MHth-':I?hU?-“UjD?E. India | Cumpan!’r at its Hegistered 'DfﬁCE' Hﬂ- E-ﬂl"l"ﬂ'ﬂﬂf & thE NG‘“CE Dﬂt’E ﬂf

O e 1o My 200 '-'-'h"fh'“ 15 ﬁﬂ}"fﬁ f;ﬂm fhﬁ diﬂ_l'fF-' F-?f Guarantor u/s 13(2) Possession

5 ' : . . this notice, failing which the : : . : .

I |Estimated date of closura of inscdvency | 19th November, 2024 il J dtoi 1 [M/s Raja Traders |All the part and parcel of Residential cum Commercial property admeasuring 31.87 Rs. 17.01.2024
Frird e COmpany will procees to 155Uue 19.57 483/ A

5 Marne and Registralicn number of the 'Irglra.tgamrgany G'EEIIE:IEF.-'-'-D T ' ?EusﬂéccitEﬂthﬂgz it;righ:ﬁtaemi; |[E Eurrngﬂr}ﬁg:l Sq Mt situated at Moh Magbara, Near Guru Nanak Gurudwara, Najibabad, Bijnorin| |1 0 G e 15.05.2024
irgahency pralessional acling as Inlesim Mo APADDNP-P-01865 : 5 anveer Sin ; : - - 3 ot
Resohlon Professional T | a0ve-2020012019 ] Dated - 16.05.24 S Rﬂ g : name of Shri Ranveer Singh (Sale deed registered at SRO, Najibabad in Book No. 1| sther charges

g |Andress & emal of the intenm resclubon | IRPS Address: 133, Agraha Kunj Seclor-13, Rohini Fl-Ram SINGN| Zid no.- 2113 on Page no. 1-30 at serial no. 5241 dated 15.06.2004) Bounded from as on
professonal a5 regstaned with e boand | New Deki- 110085, Email: m sanjaygang gl com : {Pmpr‘ietﬂr} : ps . 16.01.2024

7] R e e [Gormespondence Address: 109, First Fioor, Surya Kiran| ARA!&%SE(E:U?I\:IT'II'IIEE?) AND East: Road, West: Maala, North: Plot, South: Pani Ki Puliya A
cormaspondence with the Intanm Buikding, 19, Kaahrba Gandhi Marg, Mew Delhi - 110001 L r -
Resaluion Professianal | Garrespondance Email; im arcfwharamalats@gmail com | CIN: L67120HR1980PLC039125 Date: 16.05.2024 Place: Najibabad (Bijnor) Authorised, Officer- State Bank of India

11, Last date for submissian of ciasms | 29th May, 2024 . Office: Plot No. 136, Ground Floor , Rider

12| Clarsses of creditors. f any, urder ciauss {b) | Nal Apphcable House, Sector -44, Gurgaon, Haryana-122003
of sibesecion{ B4 of seclian 21, ascardsmnxd Ph. 0124-4284578,

CAN FIN HOMES LTD.

farim R . ) L
Y R Mo F e s E-mail : info@aravalisecurities.com

H [f;“ﬁ;;'u‘;m;ﬁhﬂﬂﬂﬁ it Appiicaie Website : www.aravalisecurities.com : Office No.-02, 2nd Floor, Plot No.-B-1, Kasana Tower Alpha-1, Commercial Belt Greater Noida, UP-201308
| nadass(iheenames for each class) | _ NOTICE S —=4 Mobile No. 7625079164, 0120-4569974 E-mail: greaternoida@canfinhomes.com CIN: L85110KA1987PLC008699,
14, {a} Relewant forms and a) Relevant Forms are avalabla at: NOTICE is hereby given that pursuant tg
(b} Details of autfrrized representatives hl::us:-.'ll::l:n.g-:r-.'.lrl.'-:l:mnlnaﬂﬁ:-n’:'u.l'.'ml Regulation 29, 33, 47 and any other regulation, if DEMAND NOTICE
AN Avpltie 47 o R P . applicable, of the Securities and Exchange Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (SARFAESI Act)|
L L™ goalr d of 'F;‘d'a (Listing ROb"Fa“O”SZ&“Sd read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (Rules)
Orpone Insoheancy resalalion peo af The ¥\ 1 i i t ti | . . . ) . ) \ b .
The crechtors of Mis Arch Pharamalabs Limited, are herety called upor o submt helr ciaims with procd on Tr'f:;ilgt?ng gftﬂgegoe;; )of E;ei?:c?o':;njf Aravall Whereas the undersigned being the Authorised Officer of Can Fin Homes Ltd., under SARFAESI Act and in exercise of powers conferred under Section 13(2
o belore 2ath May, 2024 in the inbeim resolution professional at e address mentioned againsteniry No. 10 Securities and Finance Limited will be held on read with Rule 3, issued Demand Notice under Section 13(2) of the said Act, calling upon the Borrowers / guarantors listed hereunder (hereinafter referred to as
:huf *::TPEL r{ﬁ-;l:::lu;: :lr::al:l e:::bmg;?]m;nlalnlﬁ:}:lh Frml «Er.i :armc;;.c mears ondy. All ather creditors may | Thursday, 23rd day of May, 2024, at 3:00 p.m, the “said Borrowers”), to repay the amounts mentioned in the Notice, within 60 days from the date of receipt of Notice, as per details given below.
'.",W;H'”P}Em'w TS ol it L A R T O T atits Registered Office at Plot No. 136, Ground The said Notices have been returned undelivered by the postal authorities / have not been duly acknowledged by the borrowers. Hence the Company by way of
A cigl ¢ _Ju o] o A olass, a?s. iste a;an:: e‘ riiry Mo, 12, shall indicate its :IEE 0 Floor, Rider House, Sector-44, Gurgaon-122003 bundant tion is effecting thi blicati fthe d dnoi th . . fRule 3 (1)1. Th dersi d has. theref dth Noti ¢
authorised representative from amang the hree insclvency professianals ksted againstantry No.1 3 1o act | to inter alia, consider and approve, the audited apunaantcaution Is emecting tnis publication or the demand notice [as pertne provisions or rule ( )] € undersignea nas, thereiore, caused these NOtCES 10
S ECHIOM T DN A2 M AR (PRGN SR FO P L S, S financial results of the Company for the quartef be pasted on the premises of the last known addresses of the said Borrowers, as per the said Act.
Submission of false or misleading proofs of claim !Mllaﬂmtnehﬂl'::érm Hew“"ﬁflm?ﬁ'ﬁiﬂ“ﬁ and financial year ended 31st March, 2024 As security for due repayment of the loan, the following assets have been mortgaged to the Company by the respective parties as detailed below.
Date : 16.05.2024 IBBI Ragn. No.: [E511PA-001/°-P-[1865/2019-2020/12913 For Aravali Securities and Finance Limited Sr. Name of Borrowers/Guarantors with address Date of | Amount claimed Description of the Date of
Place: Maw Dehi Autharization for Assignment valid il 24th January, 2025 | . Sd No. Demand as per Demand Secured Asset NPA
Paco: S, Rt St
— y ' 1.1 1. Late Mrs. Soni W/o Kundan 06.05.2024]  Rs. 18,34,157/- | Flat No F-2, Plot No-S-15 E, Shyam Enclave 30.04.2024]
PlotNo.A50,,Vrindavan Garden Sahibabad Ghaziabad Uttar Pradesh 201005 as on 30.04.2024 | Colony, Loni Ghaziabad-201102
r - - India BOUNDARIES OF THE PROPERTY ARE AS
5 HDFC BANK | HDFC Bank Limited
L HDFG BAN K Br: , = : a n I m I e ; FlatNo F-2, PlotNo-S-15 E, Shyam Enclave Colony, Loni Ghaziabad-201102 NORTH : Road 40ftwide. SOUTH : Service Lane
ranch : The Capital Court, Munirka, Outer Ring Road, Olof Palme Marg, New Delhi-110067 EAST: Other Plot. WEST : Plot No 14E
Tal: 011-41596568, CIN L65920MH1994PLCOB0618 Website: www. hdfcbank.com i ’ :
2. | 1. Mr. Sanjeev Kumar S/O Ombir Singh 06.05.2024)  Rs. 20,39,305/- | Entire 2nd Floor Property New No.E-372 Built On  30.04.2024]
POSSESSION NOTICE BHOPAL COLONY BABUGARH CHAVANI JILA HAP GHAZIABAD as on 30.04.2024 | PlotNo 468-C/A, Out Of Khasra No 24 & 28 Bloch
ttar Prades E EastVinod N Delhi-110091
Whereas the Authorised Officer of HDFC Bank Limited {erstwhile HDFC Limited having amalgamated with HOFC Bank Limited by virtue 2. Mrs. Sunita Devi WIO Sanjeev Kumar EOUNDARIES OF THE PROPERTY ARE Al
of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securtisation And BHOPAL COLONY BABUGARH CHAVANI JILA HAP GHAZIABAD UNDER
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act”) and in exercise of powers conferred under Section13 Uttar Pradesh 245201INDIA NORTH : Road, SOUTH :Other Property
{12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand MNotices under Section 13 (2) of the said Act, calling 3.Mr.Sanjeev Kumar /0 OmbirSingh . ) . )
- - ; : - Entire 2nd Floor Property New No.E-372 Built On Plot No 468-C/A, Out of EAST:Property NoE-371, WEST : PlotNo E-373
upon the following Borrower(s) / Legal Heir(s) / Legal Representative(s) / Mortgagor(s) to pay the amounts mentioned against their respective KR e ,:“ ) 4?3?58 I;(I)pekéEevth' 0. N B' * n1 1 089 1 0 4bo-LIA, LUt 0
names together with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of of the said Motices, 4 I\ellligasﬁnita Devi \(I)VCIO Sa?ﬁee\lln}iumaa?ar eini-
incidental expenses, costs, charges efc till the date of payment and / or realisation. Entire 2nd Floor Property Nejw No.E-372 Built On Plot No 468-C/A. Out of
Sr. Name of Outstanding Dues | Date of Demand | Date & Type of | Description of Immovable Property | Secured Asset . Thﬁsrg Nc')t24D& 2_8 E\;IlZCOKSE iiswii”gd l\iagarDeIhi-110091 e R ..
Mo Borrower(s) MNotice Pozsession .| 1. NIr. Sarita Uevi ubhash Gautam Uo. ' S. 1/,96,002/- at No or-Z, I U4
1. MR.AMIT Rs. 57,46,529/- 28-MAR-2023 | 14-MAY-2024 |FLAT-G-1503, FLOOR-15. GODREJ NATURE PLUS e ongong i il DECHIGATE GHAZASAT as on 30.04.2024 | KHASRANO 90, BLOCK G KRISHNA GARDEN
SHARMA & MRS.| (Rupees Fifty Seven (PHYSICAL |TOWER G, SITUATED AT REVENUE ESTATE b Mr- Rahul Gautam $/0 Subhash Gautam R OUNDARIES OF THE SROPererY ARE Al
RICHA SHARMA | Lakhs Forty Six POSSESSION) | OF VILLAGE DHUNELA & SOHNA, SECTOR 33, 110, ROGAN GRAN,TELI WALI GALI DELHI GATE GHAZIABAD UNDER I
Thousand Five SOHNA, GURGADON, HARYANA- 122103 WITH Uttar Pradesh 201002 NORTH : Plot No. G-2. SOUTH : Rasta 12 Mtk
Hundred and Twenty UNDIVIDED PROPORTIONATE SHARE OF LAND AND 3.Mr. SaritaDevi W/O Subhash Gautam Wide EA:ST i PIot.No F’-40 WES:r . Rasta 8 Mit
Nine Only/-) Dues as CONSTRUCTION THEREON PRESENT AND FUTURE Flat No SF -2, SECOND FLOOR PLOT NO G -1, KHASRANO 90, BLOCK G Wide ' : '
on 28-FEB-2023* KRISHNA GARDEN HARSAON, DASNA, GHAZIABAD -201005 iae
4.Mr.Rahul hash
*with further interest as applicable, incidental expenses, cosis, charges etc incumred till the date of payment and { or realisation. F|at','\10gFl{QGgEggNS[I)OFSLg%STDLg?-u,\tl%mG -1 KHASRANO 90 BLOCK G
However, since the Borrower(s) mentioned hereinabove has failed to repay the amounts due, notice is hereby given to the Borrower{s) mentioned KRISHNAGARDEN HARSAON , DASNA, GHAZIABAD -201005
hereinabove in particular and to the public in general that the Authorised Officer’s of HDFC has taken Physical Possession of Immovable 4.11.Mr.Shyam Singh S/O Malakhan Singh 06.05.2024) Rs. 11,40,070.00/- | Property In Kasba Ddhankaur, Pargana Dankauf 30.04.202
Property / Secured Asset exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on EAIV?AI\QOHALLAI\), DAw;AgEG BgAGﬁR Uttar Pradesh 203201 as on 30.04.2024 | Tehsil And District Gautam Budh Nagar (U.P)
mention have. .Mrs. Susama Devi W/o Shyam Sing 203201
hedaemanloned anows. . - o | | . BADAMOHALLA, DANKAUR G BNAGAR Uttar Pradesh 203201 BOUNDARIES OF THE PROPERTY ARE AS
The Borrower(s) mentioned hereinabove in paricular and the public in general are hereby cautioned not to deal with the aforesaid immovable 3.Mr.Shyam Singh S/O Malakhan Singh UNDER
properties / secured assets and any dealings with the said Immaovable Property / Secured Asset will be subject to the mortgage of HDFC Property In Kasba Ddhankaur, Pargana Dankaur Tehsil And District Gautam NORTH:: Plot Of Gazab Singh
Borrower(s) attention is invited to the provisions of sub-section (8) of saction 13 of the Act, in respact of time available to redeem the secured E“ﬂ?ﬁ;ﬂ?{ég;’ gvi WIO Sanjeev Kumar SOUTH :Plot of Rambir
assel’s, Property In Kasba Ddhankaur, Pargana Dankaur Tehsil And District Gautam EAST :.Property of shehjad,
Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) is/are requested to collect the Budh Nagar (U.P) . WEST : rasta 10ft wide
respective copy from the undersigned on any working day during normal office hours, *Payable with further interest at contractual rates as agreed from the date mentioned above till date of payment.
For HDFC Bank Ltd. You are here by called upon to pay the above said amount with contracted rate of interest thereon within 60 days from the date of publication of this notice, failing which tht
Place: Dalhi NCR S undersigned will be constrained to Initiate action under SARFAESI Act to enforce the aforesaid security. Further, the attention of borrowers / guarantors is invited t
o _ ot provisions of Section 13 (8) of the Act, in respect of time available to them to redeem the secured assets Sd/-
Date: 16-MAY-2024 Authorised Officer Date: 16.05.2024 . .
: ) ate: 10.0v. Authorised Officer
Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (Wast), Mumbai - 400013 Place: Greater Noida Can Fin Homes Ltd

finam:i“.ep'.in o0 O o0 © New Delhi e ©
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el R ¢ PUBLIC NOTICE
prgv fafics —

Hem$T: 1.67120HR1980PLC039125 Motice is hereby given that 96

Prafe: wie FaR 136, Y0, ISR TS, shares of Ultratech Cement Ltd

Agex—44, T, ERATI-122003 under Folio number 70063298

I 0124—4284578, bearing certificate number 106489

é’—ﬁ?{: info@aravalisecurities.com, |:£|.3 5hare5:| w”h dis[inﬂ numhe[g

a'sl'\qﬁ?.’: www.aravalisecurities.com 34142219 to 347142281 ﬂﬂd

AT certificate number 149136 (53

TeERT I @ W & f o wRefy oik| | shares) with distinct numbers
ffvm A< (q@eed oR@ ok sedewr| | 36963723 to 36963775 standing
smazadany) fafRm, 2015 @& fAFREN 20, 33, 47 3ix| | in the name of B Radhika Kamath,
ol N sy fafeeE, At o @, @ ser| | have been lost and the advertiser
el RieiRdsr ok wrete fafics @ fews| | has applied to the company for
deel F1 T Jop, Toan, 23 7, 2024 B | | jssue of duplicate share certificates
300 g ;e TR —serwe, e wSA| | in liew thereof, Any persons who
A4, TeMa—122008 Red o0 Thpd) | haye claims on the said shares

PRI § 3 a1l & AR, 31 A9, 2024 Bl ’ 1
ST should lodge such claims with the
G ORI S fachir e @ fiﬁa;ﬁ_\,t | Company at its Registered Office
WEE I e TN L within 15 days from the date of
foQ s fear S|

PR Y apee| |this naotice, falling which the
ki v campany will proceed to issue

GNAIURE 5 |GNATUREGLOBAL (INDIA) LIMITED

REALTY. RELIABILITY. RESPONSIBILITY. CIN: L70700DL2000PLC104787

AN 150 9001:2015; 14001:2015; £5001:2018; 27001:2022 CERTIFIED COMPANY

EXTRACT OF CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31 MARCH 2024

(Rs. in million unless otherwise stated)

Quarter ended Year ended
S. Particulars 31March 2024 31December 31March2023 31March | 31March
No. [Unaudited] 2023 [Unaudited] = 2024 2023
[Refer note 4] (Unaudited) [Refer note 5] (Audited) (Audited)
1 Total income from operations 7.227.38 3,017.50 7.098.69 13,245.55 15,858.77
2 Net Profit / (Loss) for the period/ year (before Tax, Exceptional and/or Extraordinary items) _ 345.84 | 20.49 | 219.23 | 4469 | (56751)|
3 Net Profit / (Loss) for the period/ year before tax (after Exceptional and/or Extraordinary items) 345.84 20.49 219.23 4469 (56751)
4  Net Profit / (Loss) for the period/ year after tax (after Exceptional and/or Extraordinary items) | 412.54 | 2179 | 76.47 | 163.24 | (63715) |
5 Total Comprehensive Income for tne period/ year [Comprising Profit / (Loss) for the period/year 41152 185 7789 16156 (631.45)
(after tax) and Other Comprehensive Income (after tax)] _ _ _ _ _ _
6 | Equity share capital (face value of Re. 1 each) 140.51 140.57 124.85 140.51 124.85
7 Reserves (excluding Revaluation Reserve) _ _ _ | 6126.03 | 350.54 |
Earnings/(loss) per equity share (face value of Re. 1 each per share) (quarterly figures are not
annualised) . . . _ .
S Basic (Rs. per share) 293 | 015 0.61] 122 | (5.44)
Diluted (Rs. per share) 2.93 015 0.61 1.22 (5. 44)

1 In terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (as amended) this Statement of Consohdated FlnanC|al Results for
the quarter and year ended 31 March 2024 (“Consolidated Financial Results”) of Signatureglobal (India) Limited [Formerly known as Signatureglobal (India) Private Limited]
(the “Holding Company” or the “Company”) and its subsidiaries (the Company along with subsidiaries together referred to as “the Group”) has been reviewed by the Audit
Committee and approved by the Board of Directors at their respective meetings held on 15 May 2024 and have been audited by the statutory auditors of the Company.

2 The Consolidated Financial Results, for the quarter and year ended 31 March 2024 have been prepared in accordance with the recognition and measurement principles
of Indian Accounting Standards, prescribed under Section 133 of the Companies Act, 2013 (the Act) and other accounting principles generally accepted in India and is in
compliance with the presentation and disclosure requirement of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (as amended).

3 During the year ended 31 March 2024, the Company has completed its Initial Public Offer (‘IPQ’) of 18,961,038 Equity shares having face value of Rs. 1 each, at an issue price of
Rs. 385 per equity share (including share premium of Rs. 384 per share), comprising offer for sale of 3,298,701 shares by selling shareholder aggregating to Rs. 1,270.00 million
and a fresh issue of 15,662,337 shares aggregating to Rs. 6,030.00 million. The equity shares of the Company were listed on BSE Limited (‘BSE’) and National Stock Exchange
of India Limited (‘NSE’) on 27 September 2023.

4  The figures for the quarter ended 31 March 2024 are the balancing figures between the audited figures in respect of the full financial year ended 31 March 2024 and the figures
for the nine months period ended 31 December 2023, which were subjected to limited review by the statutory auditors.

5 The figures for the quarter ended 31 March 2023 are the balancing figures between the audited figures in respect of the full financial year ended 31 March 2023 and the
unaudited year to date figures upto the period ended 31 December 2022, which were neither subjected to review nor audit. However, the management has exercised
necessary care and diligence to ensure that the consolidated financial results for such period are fairly stated.

6 During the current year, the Group has executed a Share Purchase Agreement with the existing shareholders of Gurugram Commercity Private Limited (‘GCPL), the entity
that owns land parcel admeasuring 2514 acres, situated at Village Fazilpur Jharsa, Sector 71, Gurugram, Haryana. During the quarter ended 31 December 2023, the Group
had acquired a 19% stake and further, had advanced an interest bearing short- term loan to GCPL. During the current quarter, the Group has completed the acquisition
and consequently, as at 31 March 2024, GCPL has become a 100% subsidiary company, for consideration of Rs 846.72 million while interest bearing short- term loan to GCPL
amounts to Rs. 2,657.55 million. The said acquisition meets the criterion of asset acquisition in accordance with Ind AS 103- ‘Business Combinations..

Key Standalone financial information is given below: (Rs. in million unless otherwise stated)
Quarter ended Year ended
S. L
No. Particulars '31 March 2024 31 December 2023 31March 2023 | 31March 2024 | 31 March 2023
[Unaudited] (Unaudited) [Unaudited] (Audited) (Audited)
1 _Total income from operations _ 2,942.06 2,523.42 | 4,962.21 | 9,614.07 | 9,300.96
5 l\ilteetrﬁsr;)ﬁt / (Loss) for the period/ year (before Tax, Exceptional and/or Extraordinary (16.46) 215.08 191.59 11762 (1017.63)
3 Net Proﬁt / (Less) for the period/ year before tax (after Exceptional and/or (16.46) 715.08 19159 117.62 (1.017.63)
Extraordinary items)
4 Net Proﬁt / (Less) for the period/ year after tax (after Exceptional and/or 3814 914.90 57 52158 (1125.25)
| Extraordinary items)
Total Comprehensive Income for the period/ year [Comprising Profit / (Loss) for the
s period/ year (after tax) and Other Comprehensive Income (after tax)] Sl 21K . ZIS3E (1121.05)
6 | Equity share capital (face value of Re. 1 each) 140.51 140.51 124.85 | 140.51 124.85
7 | Reserves (excluding Revaluation Reserve) _ _ 8,53218 | 2,697.50
Earnings/(loss) per equity share (face value of Re. 1 each per share) (quarterly
figures are not annualised)
8 | Basic (Rs. per share) 0.63 1.53 0.02 1.67 (9.58)
Diluted (Rs. per share) 0.63 1.53 0.02 1.67 (9.58)

The above is an extract of the detailed format of quarter and year ended Financial Results filed with the Stock Exchanges under Regulation 33 of the Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulation, 2015. The full format of the quarter and year ended Financial Results are available on the websites
of the Stock Exchanges at www.bseindia.com/ www.nseindia.com and Company’s website at www.signatureglobal.in.

On behalf of the Board of Directors
For Signatureglobal (India) Limited

Place: Gurugram Ravi Aggarwal
Date: 15 May 2024 Managing Director

Registered office: 13" Floor, Dr. Gopal das Bhawan, 28, Barahkhamba Road, New Delhi-110001, Website: www.signatureglobal.in, Tel: 011 49281700, Email: cs@signatureglobal.in
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